
7' 

5,  

J 

i- tO& 	
CENTRAL ADMINISTRATIVE TRIBUNAL 	 -. 

GUWAHATI BEN 
GUWAHATI-05 

(DESTRUCTION OF RECORD RULES,1990) 

INDEX 	 , 

- 	 RAi ci' No.... ........ ...............  

S 	 - 	 S 	E.P-/ !'1 .P No... .Iø....•.I• 9.... 

1 Orders Sheet 	 Pg . 67 .si.so . 	. to... 	. 

Judgment/Order 	 ..... Pg..... 

Judgment & Order dtd.............  ..... Received fromB.C/Supreme Court 

...... .......... ..... 

E.I'/I'vl.P ...... ..... 	...... Pg ....... .............. .to ................  ... 

 

97, VQ.S....... S . •. ......... •.a.... .... •....... 

* 	

5 	 • Rejcirider ..... ......... .. .

.

.
.... .......... •... . . . . .,..... 	 ...,............. to..... .......  ..... 	. S  

5  9.  Reply.keqa~ A. J.4~wru 	 0 4 O..to. ~ 

10 . -Any other Papers.... ........... ,.,.. ..... .... .......  

1]>.?1eIT10 of Appearance .............. •• •••...... 

i\dditional Affidavit . ............ ....... 	 ................... . •.... . . 
I 

IIQritten Argl.lrTlents. -,. 0 	........ ............. 

Aniencierrierit Reply- by Respoxdents .........  .. 

irriendrxient Repl)r filed by-  the 

Coi.inter ReIl3r.. ...... ..... .. .. ....... .  .......................... 



t 	 - 
	 I] 

N 

.FORMNO,4 - 	
(See Rule 42 ) 

c'ENrRAL AD1VLINISTBT lyE TRIBUNAL GLJWAHATI BENCH, 
GU''vHTI. 

ORDER SHEET 

I Org inal No. 
M±s-c.petjton No, 	/ 
Contempt etition No.  
Review Applicatjn No./ 

p p U bant( s) 

S  

esporddnt() _Uof '2 	f&i1-s 
Advocte, for 

---------------------
Advo cte for Respo ndent ( 

No !LLII" 
the Re  gis ly 	Date 	ORDER OF THE TRIBUNAL  

1.5.2002 2 	Admit, call for the records. 

Pendency of this application shall not 

- - 	 preclude the applicant to make a repreeentati 

	

on as well the respondents to review/modi f' y 	' 

- the order of transfer. 
- 	 List the case for order on 31.5.2002. 

2 	
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1 	 - 	

ViceChairmen 

bb  

31 .5.02 	 List again on 5.7.2002 to enable the 

Respondents to rile written statement, 

__________ 	 Vice—Chairman 

mb 

3-1 
a  

I 



- 

1 

rJ 
. 	

132 of 2002 
1' 

1 ,  

- 
ftk*ng at xz±kaz x=tn 
bliftXON 

1997.02 	. 	
. 	 ittefl statement has 

been filed. The case may now be 

listed for hearing on 23.8.02. 
In the meantime the applicant may 

- 

	

	file rjoinder if any, within two 
weeks. 

- 

Member 

23.8.2002 	 Heard the learned counsel 

for 	the 	parties. 	Hearing 

.J f/O2.— . 	 . concluded. Judgment d'elivered in 

open court, kept in separate 

. 	 sheets. 	The 	application 	is 

dismissed. No order as to costs. 

Member 
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Shri Kamala Kanta Patowary 	 APPLICANT(S) 

Mr Debajit Bhattacharyya and 

AUVOCTFOIT±APPIICANTI 

h jnjor 	dndptJiex& 	 t3PONi-ANT(S) 

• Mr A.K. Chaudhuri, Addi. C.G.S.C. 	UVuCfi FUr& TtiL 
tSPUNthNT(b) 

!IHJ kiONL 	MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Tii hON'k3L 

i. 	Whether Reporters of local papers may be allowed to see 
the judgment 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be circulated to the other 
P,enches 

Judgment delivered by Hon'ble Administrative Member 

\L 	'i- 
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I 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.132 of 2002 

Date of decision: This the 23rd day of August 2002 

The Hon'bie Mr K.K. Sharma, Administrative Member 

Shri Kamala Kanta Patowary, 
Upper Division Clerk, 
State Forest Service College, 
Burnihat, Assam 	 Applicant 

By Advocates Mr Debajit Bhattacharyya and 
Ms U. Das. 

- versus - 

The Union of India, through the 
Inspector General of Forest, 
Ministry of Environment and Forest, 
New Delhi. 
The Director, 
Forest Education, 
Directorate of Forest Education, 
P.O.- New Forest, Dehradun. 
The Principal, 
State Forest Service College, 
Burnihat, Assam 	 Respondents 

By Advocate Mr A.K. Chaudhuri, Addl. C.G.SC. 

0 R DER (ORAL) 

K.K. SHARMA (ADMINISTRATIVE MEMBER) 

The application is against the order of transfer 

dated 20.11.2000 transferring the applicant from State 

Forest Service College-Cum-ReSearch Centre; Burnihat to 

Eastern Forest Rangers College, Kurseong and also against 

the order dated 20.3.2002 relieving the applicant from 

Forest Service College, Burnihat. 

2. 	The applicant joined service as Lower Division Clerk 

in the State Forest Service College-Cum-ReSearCh Centre, 

Burnihat, Assam on 19.7.1983. On promotion in 1993 as Upper 

Division Clerk, the applicant continued at the same 

station. By order dated 20.11.2000 the applicant has been 
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transferred to Eastern Forest Rangers College, Kurseong. 

He made representation dated 18.12.2000 to the Director of 

Forest Education, Dehradun through the Principal, State 

Forest Service College, Burnihat. This was followed by a 

representation to the Under Secretary, Government of India, 

Ministry of Personnel, P.G.. and Pension, Department of 

Personnel and Training, New Delhi dated 28.9.2001. In the 

representation to the Department of Personnel and Training, 

the applicant mentioned that apart from being a reserved 

category employee he was also a handicapped person. The 

respondents called for explanation of the applicant for 

making representation directly to the higher authority and 

also for not giving information about his being a 

handicapped person at the time of employment. Ultimately, 

by order dated 20.3.2002, Annexure XIII, the applicant was 

informed that it was not possible to retain him at 

Burnihat. 

Mr D. Bhattacharyya, learned counsel for the 

applicant, argued that the applicant has four school-going 

children and that his transfer to Kurseong would affect the 

education of his children, who are studying in Assamese 

Medium School. He also argued that the applicant being a 

member of the Scheduled Caste Community is entitled to the 

benefit for, being posted in the hometown. The applicant's 

transfer from Burnihat to Kurseong, . according to . the 

learned counsel for the applicants was malafide. 

The respondents submitted their written statement. 

Mr A.K. Chaudhuri, learned Addi. C.G.S.C., argued on behalf 

of the respondents. The learned Addl. C.G.S.C. referring to. 

the written statement, submitted that the applicant had 

been serving at the same station from the date of his 

joining ....... 
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joining, i.e. 19.7.1983. Reacting to the submission of the 

learned counsel for the applicant that there were three 

other Upper Division Clerks at Burnihat and that one of 

them could be transferred, Mr A.K. Chaudhuri argued that it 

was for the respondents to consider as to who should be 

transferred. Mr A.K. Chaudhury further argued that the O.M. 

dated 20.6.1989 regarding the benefit given to SC employees 

(Annexure 4 to the written statement) only stated that as 

far as possible the reserved category employees should be 

given postings near their hometown. It was argued that the 

Forest Rangers College at Kurseong is the nearest to the 

State Forest Service College, Burnihat. It was also stated 

that there was no Upper Division Clerks at Kurseong while 

there were three Upper Division Clerks at Burnihat. The 

transfer was made on administrative grounds to fill up the 

existing vacancy in that place and it did not call 

for cancellation of the transfer order. 

5. 	I have carefully considered the submissions made on 

behalf of the parties. Normally, the Tribunal does not 

interfere with transfer orders unless the transfers are 

totally malafide. Upon the submissions made by the learned 

counsel for the parties, I do not find any malafide in the 

transfer order. The transfer has been made to fill up the 

vacancy at Kurseong. The nearest place for transfer from 

Burnihat is Kurseong. If the applicant is transferred to 

the nearest place from his previous station it cannot be 

said to be arbitrary. The applicant has been cotinuously 

rendering service at the same station for the last nineteen 

years. On this count also the transfer cannot be called 

malafide. The respondents had no personal bias against the 

applicant and his transfer has been made for administrative 

IJSJ'O$- 	
convenience........ 
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convenience. The transfer order dated 20.11.2000 does not 

call for any interference. 

6. 	The application is accordingly dismissed. There 

shall be no order as to costs. 

V- 
K. K. SHARMA ) >-

ADMINISTRATIVE MEMBER 
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SrLKamalaKantapatax7 ......... 4lint 

- Versus - 

Unii of India & Ors 	 Rmpendents 

I N D E X 

SLNo. Particulars 	 Annemire 	Page 

 ApplicatiOL 

 Veficatia'••• 
- 8 

030 Schedule Caste Certificate I 51  
Q4.. Physically Handicap Certificate II 10 
050 Order dated 20.11.2000'' III 
06. Representatici dated 1801202000 IV 
07. Order dated 2.2.2001 V 
08. Letter dated5.10.2001 171 Ir 

09. Order dated 9.11.2001 VII 16 

10. Explanaticn dated 5.12,2001 VIII 17 
11. Order dated 28th/31st Dec.2001 IX JR 
12. Order dated 502.2002 X 
1. Letter dated 12.'240X' XI 

 Nqaanotticn dated i92.2002 XLI 
 Order dated 200,200: XEII 

Piled by - 

k94Lt 
Advocate. 



IN TRE CENTRAL A1]4INISTRATIVE TRIBtJNAL ::::: GUWARATI BENCII::::: 

GTJWAifATI. 

O.A. No. 	32 of 2002. 

4 

1. 	Partioulara of the4pplicant. 

Sri Kanala Kanta Pataxy 

Upper Divisim Clerk 

State Forest Service College 

Biarnthat, Assam. 

2*41 	Particulars of the Respculents. 

Uriicn of India 

Thrzigh the Inspector General of Forest 

MizxLstr7 of Envircruuent and Forest 

Paryavaran Ebawan 

C.G.O. CCiplex, Lcdi Road, 

Now Delhi - 3. 

The Director, Forest EcIucatic, 

Directorate of Forest Educaticn, 

P.O. - Now Forest, Dehradun. 

The Principal, 

State Forest Service College, 

Burnihat, Aasan. 

30 	Particulaxs of the ordera ainst 

WHICH THE apjlicatiri is made. 

1 	Order No. 2-74/2000- DFr/3704 dated 20.0392002 passed 
by the Director, Directorate of Forest Education, Dehradun. 

2. 	Order No. 2-74/2000- DFT/2810-15 dated 20.11.2000 passed 

by the Director, Forest Fiucatic, Directorate of Forest 

&ucaticr, Deliradun. 

Ccratd: P/2 
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4. 	Jur±sdicticrn 

The applicant declares that the subject-matter for which this 

applicatici is made is within the jurisdicticn of the Hczblo 

Tribunal. 

	

5, 	Tim1tatjc 

The applicant declares that the applicatici is within the pe-

nod of limitatii. 

	

6. 	Facts of the caso 

That the applicant is a citizen of India. He belmV to 

Schedo Caste ocwiunity and be is ala o a physically handicap 

porern. At present, the applicant iswoxking as Upper Divisici 

Glexk in the Office of the Principal, State Forest Service Co-

llege, Buzihat, Assn. 

A copy cl the Schedule Caste Certificate and Phys-

ically Handicap Certificate are annexed as ANNEXtJRE 

I and II to this appli cat! cii. 

That the applicant was initially app.nted as Ler Dlv-

iaicn (XLezk in the Office of the Principal and Head of Research 

State Forest Service Colloge-cum-Roaearch Centre, Bunihat, 

Assain i i9.O7.i93 and subsequently his service was regulaiised 

gLving effect frQn his date of j ainirig Cn 16.01.1987. 

o. 	That during the year j993,_the  applicant was prcvioted to 

the pt of Upper Divisicn Clerk by the Director of Forest Edu-

cat! cii, Dehradun, and since then he has been working as U.D.C. 

in the Office of the Principal, State Forest Service College, 

Burnihat, Assam. 

(T 
(/11 

& 	That to applicant states that, on.20.l1.200O 3  the Dire- 

ctor, Forest &lucatii, vide Order No. 2-74/2000-DYr-2810- 15, 
transferred the applicant to Eastern Forest .ngers College at 

1/ 

	

	
Kureecng, in view of the reviewing of the edating strength of 

Directorate of Forest &iucatic*a. 

'loq)y of the Order No.2-74/2000..DFr-2810..15 dated 

20.11.2000 is annexed as ANNEXURE-III to this appi- 

p 

Ctd: P/ 



( 
	

• 	' 
- 	I 

a. 	That the applicant 8tates that, iranediatoly after receiving 

the transfer Order, he made an prayor before the Director of Fore- 

• at FkIucatici, thrcui the Principal Forest Service CQUege,Buxnih-

at, wherein he has clearly stated thatif the said transfer order 

is not cancelled, his 4 (tir) children' wcild suffer badly since 

all of his fqir children are studying in Assamose medium School 

and as there is no Assameso medium School available in Kureocng, 

• he woild be unable to provide them prcper educati. Moreover, 

there is no other male member in his hane who can lock after and 

guide his children in his absence. The applicant further states 

that in his representaticn before the I)irector he also stated that 

he is a member of Schedule C.ste Canmunity and being a PheicaUy 

Indicap poxsan, is entitled to be pcsted near his native placee 

mit, the same was not all ccidered by the Director, Forest Educ-

atjan. 

A ccpy of the said representaticn dated. 18.1222.000 is 
annoxedas ANNEXURE -IV, tothisapplicatian. 

That an 02.02.2001, the Director Forest F4ucatian again iss-

ued an Order No. 2..74/2000-DF1V3505.-06, wherein he directed the 

Principal, State Forest Service 'College, Bunihat, to relieve the 

applicant inmediatelyso as to unable him to join at Eastern Fore-

st Ingere C'oge, Kursecng, and it is further stated in the said 

Order that further correspdence regarding this matter shall be 

dealt soricusly. 

A' ccpy of the Order No. 2-.711/2000BFr/3505- 06 dated 

2.2.2001 is annexed as MNEXURE- V, to this applicat-

ian. 

That the applicant states that finding no alterte way, as 

the Director Forest Educaticn was repeatedly making ordere to the 

Principali State Jorest Service College, Bumihat to roleive the 

applicant, he made an applicatian an 28.09.2001 to the Under Seer'- 
.. .. .. 

etary, Gemment of India, Ministry of Pore annel, P.O. & Ponsian, 

Dj' of Peracunel &' Training at Now Delhi. In the said applicat- 
'I 	 ian the applicant submitted' that he is a member of S.C.Ccmmunity, 

as well as a handicappere an and as such entitled to the benefits 

in case of transfer,  'available to such pore ons. Moreover, as his 

children are stt dying in Assamesemedium School, their educaticmal 
career shall be spoiled' ifhe is transferred to Kursecng as there 
is no Assamese school in Kursoang. It is further stated in the said 
applicaticn that the Under Secretary may be pleased to request the 

Cantd: P14 
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Director, Forest Edcaticn to csider his case. The applicant' 

1\irther states that the Under Secretary to the Govt. of India, 

Ministry of,xvioreinent& Forest, ireoeipt of the said appli-

caticzi, to that Ministry by DOPT issue4 instntctiai tothe DYE 

to cczider the applicants case but the DEEzather on 9.11.2001 

issued an order vide No. 2-7I/2000- DFr/2300-01 and 

ed the applicant to clari4and_exp]aun why he has made direct 4 
correspdenco to the higher authority. The applicant on receipt 

of 	bovementied order sent his explanatiQi to the DYE and 

explained why he had made coresperdence to the higher authority. 

A ccpy of the letter issued by the Under Secretary 

to the Govt.' of India, Ministry of Ravironment and 

Forest to the Director Forest Educaticn Dehradun, 

the Order No. 3-74/2000-Dfl/2300-01  dated 9-11..2001 

by the DYE and the' explanaticii submitted by the 

app]i.cant 'are annexed as ANNEXTJRE- VI, VII and VIII 

to this applicatiQi. 

h. '  That the applicant states that again in the mcrith of Decgnber 

2001, the Director Forest Educatii issued an order vide no. 2-74/ 
2000-DFr/2929 dated 2th/1st Dee' 2001 seekingexplanatiQi from the 

applicant why he did not submit Handicap_Cer.ficate at the time 

of his app clLntrnent. 

A oqy of the order dated 2th/31st Dec' 2001 is ar-. 

xed as ANNEXURE- IX to this applicaticri. 

i. 	That the applicant states that again on 5th February, 200, 

the .Dirocthr Forest EducatiQi issued another Order vide No.2-74/ 

2000-DFT/3353 to the Principal, State Forest Service College, Bar-

nihat and again directed him to submit the Handicap Certificate 

in respect of the applicant alcngwith explanatiui of the applicant 

' why the Handicap Certificate was not submitted by him at the 

time of appc.ntment 

A copy of the said Order is annexed as ANNEXtJRE - 

to this applicaticri. 

CQitd: P15 
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That the applicant states that on 12.02.2002 the Principal, 

State Forest Service Col]ege, &irnihat vido letter No. SFSC/BHT/ 

15..c/Pt-III/244 directed him tosubmit in explanaticn' why Han-

dicap Certiuioato was not submitted by him at the time of appctn-

tment. 

Aeopy 'of the•letter dated 1290292002 issued by the 

Principal, State Forest Soivice College, Burnihat is 

aniiexed as AiqNEXUkFr- XE, to this applicatian. 

That the applicant states that an receipt of the letter fran 

Principal State Forest ServiceCQUege, Bunihat, he submitted his 

explanati an to the Principal explaining that at the time of j am-
ing he was not aware of the 1ct at Handipex8an are also en-

titled' to sQne' reservatis and caneessicns. But subsequently aft-

er j'.ning when he cane to kncM abcut such reservatians and canoe-

ssis he immediately submitted Handicap Certificate to his Office 

for necessary acticia. Further, he again alcng with his explanatian 

submitted copies of Handicap Certificate for necessary acticn by 

the cancozi authority. 

L c cpy of the oxplaraaticii abce referred is annexed 

as ANNtJRE- XEI, to this applicatian. 

l 	That the applicant states 'that. the Principal State Forest 

Service College, Burnihat ' 21.2.2002 forrd the exp].anatian of 

the applicant al.cng vith ­ HandicapCertificate to the Director, 

Forest Education, Dehradun for necessary actian. But again an 

20o0.2O02 the Director, 'Fcrestuoaticii, issued an Order vide 

No. 2..74/200 .DYr/3704 wherein he directedtho Principal, State 

Forest Service Cal ego, Buxnihatto'relieve the applicant so that 

he can jn' in the 'Fstom'Forast'Hangox 'College at 'Kuxsoang. "In 

the said Order it' is also mentianed that aftoreminaticii of exp-

lanatian su•tt•"by theapplicant it'was £msd fornd that he' 

can not be retain at State Forest Services College at Burnihat. 

A cy, of the" Order dated 20.3.2002  No. '2-74/2000-

DFr/3704 is 'annexed as AINEXURE- XLII, to this 

oxplanaticri. 

m. 	That the applicant states that as per Deptt. of Peasoel & 

Training, O.N. No. AB.14071/Z7/9-Jtt. (RB) dated 29th Juno, 1%9 

and D,P.&Trg. OM No. AB- 14017/41/90- tt.(RB) dated the 10th 

\

May, 1990, the applicant being a Schedule Caste as well as physic- 

Cantd:P/6 
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afly handicap is entitled to be pcted near his native place with-

in the regLci subject to administrate ocnveriience. 

That the applicant st.tes that the Director, Forest Educati-

Cr1, Dohradun, did not give duo importance to the fact that the 

applicant being to Schedule Caste cQnrminity and he is also a js-

icafly handicap pere i. Moroovor, the Director als o had not cons-

idered the issue of the educaticn of the children of the applicant. 

That applicant states that there are 3(three) pats of U.D. C. 
in the State Service Forest College at Burnihat. But from the very 

of the Director for the reason only 

known to him. Thoigh he has explained his difficulties if he is 

transferred at any place Qatside this regicn but the Director is 
insisting the Principal to relieve the applicant and directed him 
to jcxin at Kureecg. 

7. 	GROUNDS 

To For that the Respdents have not' taken into cisideraticri 

the fact that the applicant is a pozi who beicrigs to the 
Schedule Caste CQnmunity and as such entitled to be ptod 

near his native place within the-region as per Dept. of Per-
a nine]. and Training, M..O. No. -14071/Z7/89-tt. C R1 ) 
dated 29th June 1989. MoreoTer, the applicant is also 
phisioaUy handicap pozi. So, ecrisidering these aspect 
the Respcndent Qaght not have passed the impugned Order 
dated 20.03.2002. The impugned Order therefore suffore fr-
cm malice in law and in fact and as such liable to be set 
aside. 

2. For that the applicant has made representaticn before the 
Respcndent.2 who withoit disping off the same put presu-
ro an the Respctadent No.3 to relieve the applicant which 
clearly reflect the malafide intention of the Bespdent 
No.2, and as such the impugned order dated 20.03.2002 can 
not sustain. 

Ccntd :P/7 
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For that in the event of the trans for of the applicant ait-
side this regicn shafl cause serio.a damage to the oducati-
cloarier of his 4 (fcir) children, as thoyare studyLng 
in Assarneso medium school. This fact was never csidex'ed 

	

by the Respandent No. 2, 	passing the impugned order ,  
dated 20.34,2002 which clearly shows nan-applicatian of mind 
and as such liable to be set-aside. 

•For that the impugned order is arbitrary, irraticzial,unfair 
and unreascnable and as such liablo to be set aside. 

S. 	Details of the remedies othausted 

The applicant filed his repros entatian against the impugned Order 
dated 20.1162000, which has not been dispced off rather variqis 
elanatianwhj 	eeked fran the applicant an the grcunds that 
why he made direct canmunicaticn with the higher authority and 
why he has not submitted Handicap Certifloato at the time of his 
appoLntment. But when the applicant gave prer olanatian of 
all the abe quaries the respandont no.2 passed the impugned 
order dated 20.03.2002 and directed the respandent no.3 to rel-
ieve him and ala o c*served that after exazninatiQl of the oxplana-
tjn of the applicant it was fcund that he can not be retain at 
Burnihat. Sc, there is no other remady available to the applicant. 

9.mattern& pending in any other Coirta 

The applicant declares that the matter is not pending in any other 
Cau't of Law. 

10. Relief ought  

The applicant prays that the Han' ble TribUM1 may be pleased : 

To sot-aside the impugned order dated 20.03.2002 (ANNEXtTRE-zriI). 
To set-aside the Order dated 20.11.2000 ( A1']N(JRE-III ). 
To declare that the applicant shc,ild be retained at State Forest 
Service College, Burnihat, Assarn. 

To pass any other Order/Orders as the Han' ble Tribunal may deem 

fit and proper. 

Cantd: P/8 
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Interim Order if any prayed : 

In the interim, the respidents may be directed nob to give eff-

ect to the Order dated 2093.2002 ( ANNEXTJRE- III ), 

PartiouJare of the I.P.O. 

I.P.O. NO. ----- 

Date 	---------- j .. Lh 62 
Issued frQn ------ G.P.O. Guwahati 

Payable at ------ G.P.O. Guwahati 

VERIFICATION 

I. Sri Kamala Kanta Patowary, ai of Late Biapal Chandra Pathak, resid-

ant of &mihat, Assam, do hereby verify that the statement made in the 
paragraphs I,)., g., c3)&, are to to my 
knowledge and thas made in the paragraphs , 

are true to my I fonnaticzi derived frqu Oftioial records, and rest are 

H my humble submissizi before this Hca ble Tribumal and I sign this voit-
i'icatii on the 	 day of Apzil,2002, at Guwahati. 

a'L' <4 
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(True Coay) 
rpror 

This is to carti1y that ihri Xarna1*.KantaPatcwary 

• . 	 son of 	4plCn.?athak ,3f Village OZQal auz8$ajt__ 
OistrèctKmrup 	of the Stats/Unisn lirritory M9am, 

• 

	

	 belOf13 tu the Patni Casts whIch is reøgnis.d as a ScheuIed 

Caste. 

Under:-  

The Cinstitutian 

•The Constitution 

The Constttutin 

The Cunstituton 

(5cheduled Caste) Ord.r,150. . 	. 

(Scheduled Trihe)Qrder 150 0  

(Sheiuled Caste) U;u(Union Territor*al) 
Ordsr,151. 

(Scheduled Tibee(Unien Territriai) Order151. 

-. S - - * ---------------- a - - - - _ - - - •_ - a 
Shri Kamsl.a santa Patowsiy and his family erdinarily * 

tesidta in Village 0r2l 	of district Kamrup of the Statt, 

Place 	Guhati 

Stete 	• Réarn_. 	 . 	. 	. 
S 	-.. 

Sd/-Illagibl. 
Signature 4  Designation.. ef 

Issuing Officer •... 
Sub'-Oivisionsl Scheduled Cre 
[) 5 ielopmeflt.flOaid,Gauhati 

SJ/-1lleibl. 
12-5-80 

IC f3r DC 

0-.-uty. _ Cormisaion,r 

ub 2i 	 Offio gr  

N,: 	Please delate the words which are not applicble.1he 

term ORt)INARILY RE1D' shallhAve the aame meaning 

a.sóti'ir of the Rspresentatiufl of, the pnple act,1961. 

6 N. 

. •1 I 

.5 	.y. 
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p 	. 

(;(;\•rItfI 	o(JfId 

VIiiHstry OF tivntiint & 'rcsts, 
Dire torate of Forest Educatjoii• 

P.o New Iotcst; 

No.274/2OOODFT/ c / 	 Dated 20th Novembr,200 

L 	
OFFICE ORI)ER 

• 	 / 

order No 7/9 I 	
IIL je D . torateoH ocalmk 

Ci':rk, is he chy triiFr Cd I 	East erti Eurest Riticts Colhje, Kurseong, v'it h 
iimcdiate efect, 

E)IRECTOJt FOREST EDUCATION 

I)S HW3 Ii ('ION 

Tiic Fnuip, i it 	orct Sd ie CoIIcc, unuhat, for 'ntonnaon md n cc 
action 	He is 	qutc(1 to i cticve Shn K K. I'atowdry, Upper Division Ck 1k, 
irnmediteIy to i'epuii. for 	utv. at. Priii.ipaI, Eaterii:Forest Rangers Cotkge 

• 	 0 •  

2 	Ti IC ! 	icpa1, St (1e I ()I ci Sei viec CILcge, I)clira Dtit. 	•. 	.• • -, 

I he 1I tnctp..ii, St at 	01 L1 ., LI 1CC Col ICgC, C()IIIlbatOrC 

4 	1 he I'rmipal, i: . 	( . 	1\ 	College Isurceoiit' 

Guard File. 	• 	 • 

Copy W pile  No.- 1/91 -i)F I 



: 

	

/ 	The Director f For tLUCtfl, 	. 	
(V 

S 	 MinistrY f EvLrfl 11ent & Forests, 

P.O.' Fr.t,Dhr1clun  

	

Dtee 	th D.C/WOO 

:.I , 	•' 	 S 	 - 	

• 

• .. 	 I 	 ( 	 • 	 'I 	

. 	 l ç I 	 . 	
S 

(Through PrinCiPl,StQt0 For.ot Service College. 

';.;,• 	 urniiiat) 	0 	

....,:_!i. 	;l 	 :.•; 	. 

	

I 	

I 

)? SubXi, 	
iPrysr før cncelltiefl ef iranf.r order of iths , 

• 	pplicant I ro 	urnihat t• a 	
flan.r' 

C1UCje, 	urs*or1q. 

h 	
I. 

 

Your letter N..2_74/2O0FT/210 AG 
/ 

dated 20..112000. 
1 111)923 

: 	 2, Th t9 office 

	

• 1 •' 	. . 	dated 6.12-20OO 	 ... 

• 	

0,1 

• 	H' 	 With rGfareflCO to your oxdorNo.Ctt 	b,ve,I 

;VU the horoUr to iay bslaré youths 	
lins 

foi favour of your kind cans Wertt0fl and sympathetiC .ttin. 

• 	,•. . 	
That sir, 1 	working in the State. Eqret SerViCe 

ao Upper L)Lvi$iofl Cl.rk etncAjirtl/9ItmY 

be otat 	tht I m liv thy in uxniht with my, fant1y mwnbrs 

Including my four mtr chi1defl.A$ per your order ctte 

,,•.. 	
;abaVO. •hvo bn trwsfcrte • t EsteXfl Forest Pngr!3' 

	

which will be yreat 	curse to my 
Kutseeng 

' 	chtldrsfl o my four chlldrnn are r.ad1fl in AOaJfl'BO 
chs.l. It n learnt that there s no Assmes.mt 	

ch.ol 

',•, in my trnnfr p1ce of Kuo,flg wheroth my ..cUdrefl can 

complete their sChool eduCatiVfl. UflceE the cLrCUUStflCe$ L 
iot t all pu5ible n my part to keep my.fmtlal°fl 

with mya1f 	Cauo the e uciitIvflal life •f my chtldre 

will bo hInpered Ou the 0thr hand if ,  I leVe my fdntiY in 

	

y natiVi jl g e,th(re ts no iaJ. persaflte look after 	y r  

V41 fuily .rd to utde then in my benCe 	I 	
11 

I 	 1 	
I 

eVi 
That sir, it may also be st&te that X belongS to a 

S
S  

o o  ' &chedUle C.te Cr1rnUflttV andl 	
phy&1.c4lY 	ndiCappe1 

I 	ers3fl A Copy f lie 1nuic.apP 	
LssUe by Lh 1iegLstra t  

0 	•• - 	I 	rrdti ricloae hereWtth for your 
• 	0 	GuWahttMelC 	., L 	8tV7 	-• 

• 	kind notiCe. 	
0 	

0 

(vly2 	 5 



/ 
/ 

That sir, uri1r the above circL.astnces, I ferv,rt1y 
• •,. request yeur hrtaur tQ be kind •en.ugh t..cncel. the  

trnfer .xr. Any transfer In my part f rem the exi9tthg 
place will CiUSe iinrnenc iifficult1as .n will be har.ialul 
to my chihiren who 41 are 'reast ij in Meeee mciva 
SChu .1. 	 4 

( 	 i 

I hpe yu wilt cinsier iy case eyntpatheticlly 

and on hunarutriun ground. 

Yeurs f4thfull, 

Sicls Hn1iCppe 
• 	 certitLc.ate 

7 
(ieK.Pat.wry) 

Uppr Division Clerk 
• 	 $tta lerest •Sertco C.11ee 

• 	 . 	 flurnihat. 

4 1J 

• 	
• 	

•.. 	 :. 	 .: 
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Cover rrinetit oI.tiidia, 
Ministry of EnVironment &}orsts, 

t)irectorate of Forest Education, 	' 
P.O. New Forest, 	. 

Dohua Dun, 

No.2-74I2000FT, 
/ 	 Dated 2 1 Fbruary, 2001. 

'I he Principal, 	 - 
6t 	v 	Coilege, 

ur rhat.  

Sub:- 	
Relieve SIShri K.K.Patowary, U.D.C. and Ragen Rabha, Assistant Curator, State Forest 
Service College, Burnihat. 

Ref: 	"1 Your lefler No.SFSC/Hj-1 1/1 	2IKKl-p31 dated 18.12.2O(x 
2. 	...... 	No.SrSC/BH1/150ptItl/ dated 10:1,2001. 

With roleronco to your totter on the subject rnenonod above You ro hereby instructed to 
relieve the following officials immediately in (ho interost of the Governrr,èrjt aridto i6port for duty fri the 
new place of posting 

Lo 	o of the official 	 PL8CQ of Pqgjg 

Shri K.K.Paiowaty, U.D.C. 	 astecii Forest RangersCoiege, Kurseong. 

Shri Ragon Rabha, Assistant Cu, ate:. 	D.r.E.'s Olfico. 

Please note any further crresporide,ce rnJe in this respect ha!I be dealt seriously. 

• 	
(JARNAlL1?I) 

DIRECTOR FOREST EDUCATION. 

Copy to the Principal, Eastern Forest Rangers College, Kurseong, for information w!th 
rofotonco to his No.412001-EFRC/14 dated 1.1.2001 and No.5812001-EFRCI14 dated 16.1.2001, He is 
also instructed to relieve Shri B.P. lama Steno Grade-Il as soon as Shri K.K.Patoway report for duty.. 

• 	 . 

DIRECTOR FOREST EDUCATION. 
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H1 	I'AIYAVAl 	-, 

NEW tiE:LH.i 

"WI 	
REGIS1FRID 

ui( I( phutir' 

f-Wail Adi. 

F.NO.2-59/2 001 -FE 

I() 

The Director, 

Directorate of Forest Nducation, 
P.O. New Forest, 
J)ehta 11111-24$ 00(.  

Oil 

C'ERNMEN UI f'J.Dr 
M s Tcy  Of, E!V!P()NMf 	Iflf . :•, 	. 
PARYAVARANF3HAVAN. C.(.O. C0. LEX 

1:;iç 	I 10003 
LU 	10 	 LHI-ii0O. 

a C 	 et., 2001 . 

Su bjct:- 	Req tiest for posting SC/Si' and PH PQfls ili thr region of' I lid r native l)lace. 
Sir, 

am directed to, enclose herewith the applicatioii (in:'6igiJ):oi .  Sh 
K.K.Patowkj UDC at Siae loi'cst Service College, Buriihat regaiding abo 
cited SLIb;cct lorwarded to this Ministry by DOPT sLirplu 	cell t m pUhL ic i ll c onsi dL I dl iou 	\ on taken may please he ntu mated to th 
Ministry as eart: as possible 

YOLII -s faith fully. 

/ 
:.(Nhuacharyaç 

Under Secretary to th 	of India 

py 	to 	Sh 	k Pato\ dkl 	JLX" state 	Ioi 	SLI vi u 	 ol ILgL Brn i hat( Assam). 

• 	 ., 	

H 
(.N. l3hattacha'aj 

lJnder SecretI'\' to thGovt. of JndH 

AN 



	

Government of India 	 ' 	 e 

r 'iIiv or 	;i 	
r 

"Mitistry or Environment & Forests 	
. 

	

'' 	' 

Diroctoiato of Forest Education 

R77 El?: TT T 
• 	 I'.O New I 

248 000 (61'!iR1) 
Dehra Dun —248 006 (Uttaranthal) 

W.No.2-7412000-Dl-iI .) -' -.••• ( / P,  711/Dated 	Cf il'/N1overnber.2OOl 

To 
Shri K.K. Patowari, UDC 
State Forest Service College, 
Bucnjhai-7$3 lOt (Assam). 

(Through: Principal, S.F.S. Collogo, Burnihat) 

Sub: Making corrospondonco 'direct with the highor authority 	and 
violation of ostablishod norms of duo process by Shrl K.K. 
Patowari, UDC, Stato Forost Sorvico College, Burnihat - Roy. 

It has been observed that you have made correspondence direct with the 
higher authority i.e. Under Secretary, Government'of Indi, Ministry, of Personnel, 
•P.G & Pension, Department of Personnel and Training, New Delhi'vide your 

• representation Dated 28-9-2001. You have violated the established norms "of 
due: process. As per Chapter. 55' 'Petitions to President' Part LI para 5 "Every 
petition shall be submitted to the prescribed authority through the H?ad of 
tile Office or Department to which the petitioner belongs or belonged, and 
shall be accompanied by a letter requesting the prescribed authority' to 
transmit it to the President." H 

You may clarify the position why you have made direct correspondence 
with the higher authority violating the established norms of due process. 

Your explanation should reach to this office by 301h  Novombor, 2001 ,  
• 	positively. 	 ' 	• 	' 

• 	 I 	 ' 	" 	• Aekr 

	

-. . . . -. 	. 	• 	

• 	Forest Education 

•CV 
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•N 	R 	Vij/ 

F}CM : SH}U KJWIAIJ\ KfNTA pArowA',u.D.c. 
STATE FOREST SERVICE 00OLEGE,13URUHAT 

Dated__th Dèc/2001 

TO The Direcbor of Forest Education, 
Ministry of Environment .& Forests, 
P.0.NeVJ Forest,Dehradufl 248006 

(ThIOUGH PFOPER Qi/'J'4NEL) 

:. 

Sub: - 	(P LATIc*i 

Ref :— Your letter NO.2_74/2000_DFT/ 230001 , 

dated 9th Novb6r/2001 

Sir e  
I have the honour to infoun you that I am in 

receipt of your above letter and noted the contents 

thereof w id beg to state that I belongs to Scheduled 

Caste Community and physIcallY Handicapped pirsofl and 

therefore wIzari I recetved transfer order f,rm the 
Directorate of Forest Educ,tiofl,DehradUfl, I Wrote to 

your honour to stay my transfer order and the letter 

was send to your honour through the principal of our 

College as per Gh)ter 55 'PetitionS to President' 

Part IX Para 5 . And my said latter was fotwarded by 

the prIncipal, 5tate Frest Service Coliege,Burflthat 

vide his 1tter No. SFS/I3HT/l502/KKP/931,ted 

1812-2000.. And since then your honour send several 

letters thereafter to our prIncIpal to releuaufl$ 

from Burnihat C'llege only . Then I was compelled by 

correspondanco to write a letter as per verbal dtSiOfl 

with the Uridr ScretIY as there is concc;siofl for 

sc/ST and PhysiciliY HandtcWped. As per IIeptt. of .  

PrQni nd Truinirig CM.No.A14071/27/89_E5tt1(1Th) 

,thted 29th June/1989 and G.I.D€ptt.Of Personnal and 

Tr iniãg o .M .No. AB_14Ol7/41/90_EStt. (aR) dated 10th 

My/1990. And as such I have not violated the stabl 

ished Non3 of due procesS. 

I hope and request your honour wiuld be kind 

enough to conLcior my case 3y;ipat11t61lY for which 

act f )'oJr krinc, I wuF1 h, rrtn evr qrtoful o  

to you. 

7 	. 	
Yours faithful.JY, 

L 

4f 	 (K.K:Pa1Gi) 
UODOCO- 

(J 	
State Forest Service College 

urnihat 



.5'  

\ 	 Government of lndia 
r. 	 MihistryofEnvironment&Forests 

cY ' DIRECTORATE OF FOREST EDUCATIrON 
\ tSJ 

 

P. 0 New Forest, Dehradun - 248 00 

No.2-74/2000-DFT/212-9. 	 Dated 2 December, 2001 

.To 

The Principal, 
• 	State Forest Service College, 

Burnihat-793 101. 

Sub: Relieve of Shri K.K. Patowari, Upper Division Clerk, State Forest 
Service College, Burnihat. 

Ret': Your letter No.SFSC/BHT/15-02(Pt.Ili)fl 581, Dated 30'' November, 
2001. 

Please refer your letter mentioned above; It' appears' from the 
documents submitted by you that Shri K.K. Pato wari was appointed to the•--. 
post of L D C on 27-71983 but he was issued Hanthcap certificate by a 
Professor of Orthopaedic Surgery, Gauhati Medical College On .22-1-1982. 
The certificate of Handicap is required to be issued by' the Medical Board 
and percentage should also to be mentioned ih the.certificaté. Shri K.K. 
Patowari, U.D.C. may also be asked to explain the reasons why the 
Handicap Certificate was not submitted by him at the time of appointment., 

• 	. 

.••.( 	

•'/)-• 	 J 
.Direc:or, 

'r 	 . 	 Forest Education 
• 	•• 	I ,  11(1 

:.' ... .. - 
• •' 

' 	.. 

bV 
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\t 	
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Government of India 
\ U' 	 Ministry of Environment & Forests 
4'. 	 Directorate of Forest Education 

P,O.New Forest, Dehra Dun 248 006 (Uttaranchal) 
VJI  

	

V ) 	 Dated 5 Fobruuary, 2002 

To 

The Principal, 
Stato Forozt Service College, 

Sub: Relieve of Shri K.K. Patowari, Upper Division Clerk, State Forest Service 

	

College, Burnihat. 	 . 

Ref : This Office Letter No.2-74/2000-DFT/2929, Dated 28/31 December, 2001. 

Your nitoiiton In Invited to thin offlco letter doted 20/31" December, 2001 
on the subject monUonod above. You were roquostod to forwerd the Cortificato 
of Hondicop isuod by the Medical Bocrd to Shri KI. Patowari, U.D.C. with his  
explanation 'why the Handicap Cortiflc3to was not submitted by him at the time 
of appointment'. The same has not been received so far. You may please send 
the required documents by 28-02-202 positively, failing which action, as deem 
fit, will be taken by this office ts( J2;a.a -u- 9J.&i4.vej o i? 

JL( 	 •.. /i 

DIRECTOR, 
FOREST EDUCATION. 

4 

I .. 

7 .  

, 

• 	 4, 



p 
NO.SFSC/13ET/15_Q2/pt,III/ 2.L. 
Government Of Inctia 

Ministry of Environment and. Forests 
• 	State Fore$t Service Collee,Burnihat. : 

Date 

• Sri LK.Pat.owary,UDC, 	 : S.F.S.co11oGe;Bu1j11at, 

Sub,:- Relieve of Sri K.K.Patowari,U,D.C,S,p.S.CollC 
BUI1iI1at,Ass. 

I am directed by the Director of Forest dücatio 
Dehradu.n to forward the Certificate of Handicap 
issued by the Medical Boarto 'ot longwith your..... 
explanation 'Why the Handióap. Certificate was not 
submitted by.you at the tirneof appointment.' 

As such you are hereby asked to subit the 
desired infox1pation as stated above as early as 
Poseiblo o6tailthe documents may be forward9d by•. 
28/02/20024i 	 . 

P •icip''l 
State Forest Sei1ce Co1le 

BUziihat :Assam 0  

P1 

-000- 



I 
To 	. 

The PT1.flCIP;jl',  

State Forot sorvtco College, 	 . 
I3urnthat,Asaa1n. 

Dat ed 8- (  

Sub:- 	Explaination with Handicapped Certificate 

Ftef;— 	Your letter o. SFSc/13HT/l5O2/Pt.III/ 244  
dated . 222002 

Sir, 
With reference to your letter No.. citodabove, I have 

the honour to inform you. that I have been gubnttted Scheduled 
Caste Certificate at the time .f my i1ppointment. .t that time 

I n as a newcomer it was not knoi to ne about reservation and 

conceasion for the handicp)edpdrsofl. Nobody from this off ice 

told ma for the so. Aft or roy appothtmont raadthg some rule 
book I found about rservation and concession for the handl.aa 

capped persons in service.. Then Immeditely jut 	the 

handicapped cartiftcato to my office for taking necoesat 

action. 	 . 	 . 
Howev3r Sir, as directed by you vtdeyourabVi 

réffered letter, I againg dubmitting herewith the handiCapped 
cert if icate duly attested by the PrI.ncipal,State Fo'res' Se;vice 

coliega,I3urflthat which was issued by the Registrar, Office. of 
the Department of orthopaedics,GUWahat 1. Med thai 011090,Guwahat 1. 
who is the conpetent authority of orthopaedic deparmentof 
Guwahati Medical Colleg.e,Guwahati to Issue the handicapped 
crtificate and also prçuced a handicapped .certtfiCat tssed 
by Dr.BisWajit 5arooh,MS (orth) profossor. of orthopaédic 

urgerv, Guwhati Medical College for favour of. ktnd necessary 

acticfl. 	 . 	 .' 

cl; Handicapped certificate 
two nos 

Yours faithfully,, 

(K.K. atow.ry) 
U.DC. 

State Fore9t SrvLCo College 
Burnihat 

'T 	;'r;l 	•t 

I 	. 

*1'l 	 . 

v. ... 

• a a. 
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Confidential •' 	 . 
Government of India 

Ministry of Environment & Forests 
,çt/N 	 DIRECTORATE OF FOREST EDUCATION 

'% \[ 	P.O. New Forest, Dehradun —248 00 

N0.2-74/2000-DET/3 	. 	 Dated 	March, 2002 

• 	To 

The Principal, 
• 	State Forest Service College, 

Surnhiat-793 101, 

Sub: Forwarding petition submitted by Shri K.K. Patowari, Upper 
Division Clerk, State Forest Service College, Burnihat. 

Fef: YourietterNo.SFSC/BHTfl5...02(pt 111)1297, 	
. I dated 2. 	February, 2002. 	 - 

Please refer your fetter mentioned above. 	The explanation ( 
. submitted by Shri K.K. Patowari, Upper Division Clerk, State Forest 
Service College, Burnihat has been examined and it is found that it will not 
be possible to retainhiim at State Forest Service College, Burnihát. 

You are, therefore, advised to relieve Shri Patowari, U.D.C. 
immediately as per this office order No.2-74/2000-DFT/2810-15, dated 20It 
Novernber, 2000 and direct him to report to the Principal, Eastern Forest 
Rangers College, Kurseong in the interest of public service. ., - 	

. 	 . 	•• 	ii 

Director, 
Forest Education 

Copy to the Principal, Eastern Forest Rangers College, Kurseong --
734 220. He is advised to arrange accommodation etc. for Shri Patowari 
and pay etc. may be drawn from April, 2002 at Eastern Forest Rangers 
College, Kurseong. 

by 

S1& 

............. 
.• . 	• I 

• 	• 	. 	...... 

Director, 
Forest Education 



7..'. 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

& 
- GUWAHATI8ENCH, GUWAHATI 

In the matter, of z 

O.A 'No.132 OF 2002 

Kamala Kanta Patowary ...... Applicant 

Vs. 

Union of India & Others 	........ Respondents 

Reply on behalf of the respondents No. 1, 2 and 3. 

'A 

*100 

- 	4 

I, ElusingD Meru , Principal 1  State Forest Service College, Bumihat, 
Assam do hereby solemnly affirm and say as follows: 

1. 	That I am the Principal, State Forest Service College 1  Burnihat, Assam 

and Respondent No. 3 in the case and as such acquainted with the facts and 

circumstance of the case. I have gone through a copy of the apphcation served 

on me, and have understood the contents thereof. Save and except whatever as 

specifically admitted in this written statement the other contentions and 

statements may be deemed to have been denied. I . am competent and 

authorised to swear and fife the written statements on behalf of respondents No. 

1 2and3 



•, 	 ! 

k j 

-2- 

2. 	That the respondents beg to state that the 

contents of para 1, 2, 4 and 5 of the application are 

matters of record hence no comments. 

30 	 That with regard to the statements made in 

paragraph 6(a ) of the application the deponent begs to 

state that these are the matters of record hence no commets. 

However, it is pertinent to mention here that as far as 

the fact, of the applicant being handicapped is concerned, 

it may be seen from Thysleally handicapped certificate 

issued by the Office of the Department of Yrthopedics, 

Guwahati Medical College, Guwahati dated 11.4.91, the 

percentage of permanent disability is 25 . It is also 

pertinent to mention here that the certificate so submitted 

by him to the Principal, State Forest service College, 

Burnihat should have been from the Medical Board constituted 
c-I--,  .• 

) 

for the purpose as required under the 

j. 
I 	 4' 	That the deponent begs to state that the state 

ments made in paragraphs 6(b), 6(o ) and 6(d) of the appli 

cation are adiitted these being a matters of record. 

5. 	That with regd to the statements made in para 

6(e ) of the application the respondents beg to state that 

are admitted to the extent that subsequent upon the issue 

of the order No. 2-74/2000-DPT/281015 dated .20.11 .2000 

( Anneure -I), a representation was received from the 

applicant and the request made in the application was not 

acceded to on the following grounds : 



I 

3 

	

(I) 	Education of the children cannot be taken as a ground to avoid 

transfer. But still the transfer does not come in way of the education of 

the applicant's children. 

While transferring the applicant, care has been taken to post him at a 

destination nearest to his current posting. The transfer order was 

purely issued keeping in mind the administrative convenience to run 

the colleges efficiently and smoothly in the Public interest. 

A Government servant (the applicant) cannot and should not try to get 

away or find excuses to avoid transfer order and showing disobedience 

by virtue of belonging to some particular community. 

	

iiv) 	Since the percentage of permanent disability in the case of applicant 

I 	is 25%, which is considered_mild aper Rules, hence, his disability 
-- 

factor does not and should not come in way of obeying his transfer 

E 	orders from the superior and he cannot take benefit of provisions for 

physically handicapped as per rules since the percentage of disability 

is less than 40% which is considered as mild disability as per Appendix 

—15 • 

I 
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H 
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"Combined report of the three comiittees reconimen-

ding uniform set of de finit ions, author it le s for 

certification and standard tests for visual, hearing 

and speech and locomotor disabilities" 

0. .1., Ministry of e Ifare Notification No • 4-2/ 

83HW111, dated 6.8.1986, ( Annexure-2). 

(v) Before transferring the applicant, it was ensured 

that it will create least or no Inconvenience to 

the applicant and with due regard to the mandate 

of the Directorate of Forest 1ducation and in PublIc 

interest • The Bastern Forest Rangers Co liege, 

Kur seong is the only nearest Co liege under the 

jurisdiction of the Government of India, Ministry 

ç ) 	 of Environment, and Forests, Directorate of Forest 

-?D 

	

	
education, Dehradun where $ri K.K. Patowari has 

been transferred. 

That with regard to the statements made in para 6ff) 

of the application the respondents = beg to stateH that 

are admitted. 

Tjat with regard to the statements made in the para 

6 (g ) are dmitted to the extent that a repre sentat ion dated 

28.9.2001 was made by the applicant to the Under Secretary 

to the Government of India, Ministry of Personnel, P.G. and 

Pensions, Department of Personnel and Training,, Nee Delhi 

The said representation dated 28.9.2001 of Shri Patowari 
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violated the established norms of the due pToces. 	As per 

chapter 55 of 'Smy's complete Manual on Establishment and 

A dmin I strati on for Central Government 0 ff1 ce s, 2000' - 

Petition3 to the President Part II para 5 

'!Every petition shall be submitted to the prescribed 

authority through the Head of the Office or Department 

to which the petitioner belongs or beloned, and 

shall be accompanied by a letter requesting the 

prescribed authority to transmit it to the President s. 

An explanation of the applicant was called vide letter 

No. 2-74/2000-Dpp/2300...01 dated 9.11 .2001 (Annexure -3). 	In 

re spon se, the applicant sent his explanation dated 5.12.2001 

to the Direcor Forest Education stating reference to two 

Office Memorandums of Deptt. of Personnel and Training (a) 

No. AB -14O1 7/27/89_Estt.(R ) dated 20th June, 1989 and (b) 

No. AB -1 4 01 7/41/90- stt.( 	)dated 10th May 1990 (Annexure- 

4 & 5). 	The applicant ñirther stated that he has not violated 

any norms. 	It is pertinent to mention here that as required 

under rules as stated above, the application to the Under 

Secretary, Ministry of Personnel, P.G. 	and Training (Department 

of Personal and Training ) by Shri Patowari should have been 

sent through the Head of Department ( Director Forest Education) 

which is under the control of Government of India, Ministry 

of Environment and Forests and it was not done so in this case. 

The explanation of the applicant is enclosed as Annexure - 6. 
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It is pertinent to mention here that the applicant 

has taken support and derived strength from Government of 

India, Deptt. of Personnel and Training (a ) 0 .M • No • AB 

r4O17/27/89_tt. OR ) dated 20th June, 1989. (Sub SC/ST 

oandidate.s recruited for groups 'C' & 'D' Pot, be given 

posting near their native places ) and (b ) 0 .M • No • AB -14017/ 

41/901stt.(RR ) dated 10th May, 1990 (Sub : Posting of 

physically handicapped candidates near their native places). 

The relevant contents of the aforesaid 0.M.8 are reproduced 

as under :- 

which states as (a)para 2." The recommendation has 

been examined carefully • It may not be posib1e or desirable 

to lay doi that holders ( belonging to SC/ST) of Group 'A' 

and Group 'B' posts who have AlL India transfer liability 

0. S 	should be posted near their native places. It has, however, 

been decided that in the case of holders of Group 'C' and '1)' 

Posts who have been recruited on regional basis and who belong 

to Scheduled Tribes may be given posting ws fax as possible, 

zbject to administrative constraints near their native places 

within the region". 

mx 	 lxxx 	 xm 

(b) 	"However, in the case of holdersroup 'C' and 'D' 

posts who have been recruited on regional basis and who are 

physically handicapped such persons may be given posting, as 

far as possible, subject to adnilnistra -tive constraints, near 

their native places within the . region ." 

mx 	 xxxx 	m mm 
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As per the provisions of the above mentioned 0 .Me, 

it may be seen that it is clearly mentioned that the holders 

of Group 'C' & 'D' posts who have been recruited on regional 

basis and belonging to ScheduLed Tribes category 	2hysially 

Handiepped, such persons may be given posting as far as 

possible subject to administrative constraint near their 

native places. In the case of Shri K.K. Patowary, he has 

neither been recruited on regional basis nor a Scheduled Tribe 

and the degree of disability is also less than 40 which is 
..-. .-..- .-.... .. 

considered to be mild as per rules. Sincere attempt has 

been made to transfer him as near as possible to his native 

place in the Government interest. The Eastern Porest 	angers 

I 
College, ICur seong, where Shr i K .K • Pat owary has be en tran s - - 

Lerred, 
is the only nearest institution/college under the US 

•1 

jurisdiction of the Government of India, Ministry of 	iviron 

.2 ment an d Pore st s, Dir ect orate of Pore et Education, Dehradun. 

It is also to point out here that as per the appointment 

order No • 134/87 -?FC/1 5-02 dated 16 • 01 .1987 (Anneire -7.), it 

is clearly mentioned in the terms of the appointment order 

that the appointment errie s with it the liability to sexx 

serve in any part of India. 

However, sincere atenipts have been made by this 

Directorate to maintain officials as far as possible near the 

native places and it is only under serious adniinistrative 

constraints that Sari K.K. Patowary has been ordered to be 

posted at Eastern Forest Rangers College, Kurseong. As far 

as the provisions of the 0 .14 • dated 10.5.1990 are concerned, 

it is again reiterated that the benefits of the aforesaid 
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their mild disability, they are not put in a position that 

neither they are able to get the facility of job reservations 

nor are eligible other wise for entering into services in 

the general category 

IM 
	

WA 
	 rn 

'(I  

0) 

0 9) 

-U 
• 

o. 

2 

çp) U) 

The degree and extent of disability of the 3 types, 

namely, visual, hearing and orthopaedic, will be indicated 

as f011ows : 

 - Mild 	 ..... 	less than 40% 

Moderate 	 ..... 40% and above 

o. 	severe 	 ,.... 	75% and above 

d. 	Profound/Total 	..... 	100%" 

xxx 	 xxx 	xxx 

However, his subsequent application to be considered 

as Pbysically Handicapped, cannot be considered since the 

percentage of disability in case of the applicant is only 

25%. Hence, it does not come in the way as regards transfer 

of the applicant is coicêrned. D.ie to above reasons, the 

explanation of the applicant was not considered. It is 

also pertinent to highlight here that the applicant has 

been given enough time since the issue of the transfer order 

No .2-74/2000-DW'V281 0 15, dated 20th November 2000 

(Annexure-1 ). 

9. 	That with regard to the statements made in. para 

6(h ) of the application the respondents beg to stated that 

the contentions made by the applicant in para are admitted 

being matter of record • However, the letter No. -._4 
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2'74/2000-DP]/2929, dated 28/31 st December, 2001 (Annexure -8 ) 

'was issued in order to intimate that a certificate from the 

H 	Medical Board was essential as per the Government of India, 

Ministry of Welfare's Notification No. 4 -2/83 -1114.III,dated 

6.8.1986 and he was asked to explain why the physically 

Handicapped Certificate wasnot produced prior to his appoint-

nient • The said letter is in no way related to the transfer 

of the applicant. 

10. 	That with regard to the statements made in para 

6(i) as stated are admitted, they being a matter of record. 
Q U) 

However, the letter No.2 -74/2000-DFT/3353 dated 05.02.2002 

(Annexure-9 ) was issued by the Director Forest Education to 

J the Principal, State Fore st Service Co liege, Burnihat which 

was only a reminder to obtain and forward the required 

documents. 

11 • 	That with regard to the statements made in para 

6(j ) as stated are a matter of record hence need not be 

commented upon. 

12. 	That with regard to the statements made in para 

6(k ) as stated are admitted upto the ectent that the applicant 

has submitted his explanation vide letter dated 19.2.2002 

through the Principal, State Forest Service College, Burnihat 

an d that in r e ep on se to the same, Dire ct or Fore st Educ at ion 

vide letter No.2-74/2000-DFT/37-05 dated 20.03.2002 

(Annexure -10) had examined the explanation and decidd that 

it would not be possible to retain the applicant at the State 
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State Forest Service College, Bumthat and the Principal, State Forest 

Service Cotlege, Bumihat was advised to relieve Shri K.K. Patowary 

immediately as per the then Director, Forest Education's Office Order 

No. 2-7412000-DFTI28I0-15, dated 20112000 (annexure1) in Public 

interest. 

Q) 

9,  

'0 
U) 
U, 

T 1' 

That with regard to the statements made in pare 6(1) as stated are 

admitted being a matter of record. However, it is pertinent to highlight 

here that since 20.1 1.2000 when the transfer order was first issued to 

the applicant, by one way or the other he seems to be insistent upon 

dis-obeying the orders of the Head of Department (Respondent No.2). 

This shows utter negligence on the part of the applicant to avoid 

Government duty by not joining at the new place of posting in Public 

interest. Hence the order No. 2-74I2000-DFT/3704-5 dated 20.3.2002 

was issued. 

That with regard to the statements made in pare 6(m) are not admitted 

for reasons already explained in para 6(g). 

That with regard to the statements made in para 6(n) as stated are 

denied since the applicanIs transfer order dated 20.11.2000 and 

20.3.2002 were issued after considering all relevant factors already 

explained in the preceding paras. During the review of the then existing 

strength by the then Director Forest Education, it was observed that 

there was no Upper Division Clerk at Eastern Forest Rangers College, 

Kurseong and at State Forest Service Colleqe.jurnihatihe.re  we 

three Upper Division Clerks. It is also humbly submitted that the 

education of the children cannot form basis for preventing oneself from 

being transferred. 
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16 • 	That with regard to the statements made in para 6(o) 

as stated are baseless and not admitted. The said order 

dated 20.11.2000 has been made keeping in view the adminis-

trative convenience to the Government and not a result of a 

personal bias. The applicant does not accrue the right of 

blaming the superiors and pointing towards other, posts of 

UDS who were not transferred, because transfers are need 

based and done for administrative convenience to serve in 

the public interest • This clearly indicates that the applicant 

has undermined the authority of the Government of India, 

Ministry of Ravironment a. Forests, Directorate of Forest 

Bd.ucation, Dehradun. 

17. 	That with regard to the statements made in xzda 

para7(1 ), it is submitted that the applicant cannot veily upon. 

and take benefit from (ij) O.M. No. AB -14017/27/89-Ett(jR) 

dated 20th June, 1989 & (2 ) No .AB -14 01 7J41/9O-stt .RR ) 

dated 10th May, 1990 because the. applicant has not been 

recruited on regional basis and sincere attempt has been 

made by the Director Forest Education to retain him at the 

current posting as far as possible. It is only on account 

of adthinistrative constraints that the transfer order has 

been issued in case of the applicant. As far as the dis 

ability of the applicant is concerned it is less than 40$ 

which i5 considered to be mild as per rules, hence the 

application of the applicant was not considered. As regards 

the bene fits that can be derived by a per son: (Government 

servant ) by virtue of being disabled, it has clearly been 
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mentioned in Appendix 15 "Combined report of the three 

committees recommending uniform set of definitions, authori-

ties for certification and standard tests for visual, hearing 

and speech and locomotor disabilities G.I. Ministry of 

7elfare Notification No.4-2/83-H'W-III, dated 6th August, 

1986 11 , (Anneo,.re-2) 'under sub heading concessions/facilities 

which may be offered to Disabled Persons' and that the 

committee recommends that if a person has the degree of 

disabilities below 4 in a particular category, no such 

benefits/concessions may be given. The applicant has not 

been recruited on regional basis, hence the benefits/conc-

esions provided for, are not attracted in this case. Keeping 

in view the disability of the applicant, he has been posted 

to Eastern Porest Rangers College, Kurseong which is nearest 

in respect of the juiisdiction of the Respondent No.2. 

The terms and conditions of the appointment order 

of the applicant also states clearly that the appointment 

carries with it the liabIlity to serve in any part of India. 

The applicant has accepted appointment in agreement to all 

the terms and conditions mentioned in the order no. 134/87-

PFQ/15-02 dated 16.1 .1987. Therefore, the order dated 

20.11 .2000 and 20.3.2002 are good in law and issued in the 

exercise of administrative convenience. 

18. 	That with regard to the statements made in reply 

to ground 7(2 ) it is submitted that the contentions of the 

applicant that the order in question reflects malafide 

intentions of the Respondent no.2 9, is baseless and hence 
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denied. The order dated 20.3.2002 was issued only after 

considering the representation of the applicant. The 

applicant has been given enough opportunity to obey the 

order but the applicant is 
Il 

ing to evade and violate the 

order by putting forth one reason or the other and hence 

creating administrative constraints to Respondent no 

1 and 2 • The order is good in law and has been issued 

keeping in view administrative convenience and in public 

interest. 	- 

That with regard to the statements made in 

reply to the ground 7(3) & 7(4 )j, it is submitted that the 

contentions made by the applicant are denied. It is also 

kindly submitted that the order dated 20.3.2002 has been 

issued -taking into consideration all the factors  as already 

explained in the preceding paras. 

That with regard to the statements made in para 8 

are den ie d being base le ss • It is kindly subm itt e d that the 

order dated 20.11.2000 and 20.3.2002 have been issued 

eon sidering all the factors as per rule s in vogue, admin is 

trative convenience as a result of review of strength of 

the Dire ctorate and in the public interest. 

It is pertinent to mention here that the appointmer).t 

order No • 1 34/87 -PPC/1 5-02 dated 16.1 .1987 of the applicant 

clearly mentions that the applicant would be required to 

serve any where in the country. The applicant has gladly 
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accepted the conditions mentioned thereof in the aforesaid 

order. It is also submitted that in the appointment order 

it is mentioned that if any declaration given or information 

furnished by the candidate proves to be false or if the 

candidate is found to have willfully suppressed any material 

information, he will be liable to removal from service and 

such other action as Government may deem necessary. In 

case of the applicant, it is reiterated that at the time of 

• (I) 

c•) 

appointment, be has suppressed the facts that he is physically 

handicapped. 

That with regard to the statements made in para 9 

as stated can not be commented upon for want of knowledge. 

That it is humbly submitted that the case of the 

applicant is liable to be dismissed on the following grounds : 

1. The orders dated 20.'11.2000 and dated 20.3.2002 

has been issued keeping in view the administrative 

convenience in the interest of Government of India. 

ii. The order has been issued purely in the public 

interest. 

iii. The order has been issued on 20.11.2000 and, 

the applican.t has shown total negligence and dis -

respect towards the orders from the superiors 

without any valid reasons • It may be seen that the 

applicant has been given enough time to obey the 

orders. It is also submitted that the said orders 

in question have been issued giving due consideration 
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to all the factors provided for by the rules in 

vogue. 

23. 	That the deponent begs to state in view of the 

submissions made above, it is humbly prayed that the appli-

cation of the applicant may be dismissed with costs, and 

the applicant is not entitled to any relief zogkt sought 

for the application. 

* 

91 	 - 
0? 
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Verification.... 
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I 
fA 

VERIFICATION 

I, Elusing* Meru, presently working as Principal, State Forest Service 

College, Burnihat, Assam, being duly authorized and competent to sign this 

verification, do hereby solemnly affirm and state that the statements made in 

para 	/ 	.2.- 

are true to my knowledge and belief and those 

made in para 3 	 being matter of records, are true to my 

information derived therefrom and the rest are my humble submission before 

this Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this verification on this 	th day ofJL.c 	2002, at 

Guwahati. 	 / 

DEPONENT 

	

eIVIC

- 	

. 
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No.2-74/2000-DFT / . 	Jo 	- 	. 	. 	Dated 20th Novembei,2000 

....... ... OFFICE ORDER 

In view of reviewing the existing strength of the D.irectorate of Forest Education vide 
order No.2-1/91-DFT. (Vol.11)742-46 dated 21 July, 2000, Shri K.K.Patowary, Upper 
Division Clerk, is hereby transferred to Eastern Forest Rangers -College, Kürseong, with 
immediate effect. 

(JARNA1TGH) 
DiRECTOR FOREST EDUç.ATTON. 

DISTRTBUTION:.- 	. 	
.. 

The Principal, State Forest Service College, Burnihat, for information and necessary 
action. He is requested to relieve Shri K.K. Patowary, Upper Division. Clerk, 

	

immediately to report for 	Principal, Eastern Forest Rangers College, Kurseong. 

The Principal, State Forest Service College, Dehra Dun. 

The Principal, Stath Forest Service College, Coimbatore. 

The Principa], Eastern Forest Rangers College, Kurseong. 

Guard File. 

Copy to File No.2-.I/91-DFT. 	. 	. CP 
CP 
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APPENDIX-IS 

COMBINED REPORT OF THE TFIREE COMMITTEE 
RECOMMENDING UNIFORM SET OF DEFINIflON, 

AUTHORIJIES FR CERTIFICATION AND STANAR 
TESTS FOR VISUAL, HEARING AND SPEECH 

DISABILITIES  

G.L, Miii. of. Welfare, Notificatioii No. 4-2/83-11W. III, 
dateçl the 6th August, 1986 4 

List of the Members of the Committees at Annexure 1. 

Introduction 
India is a vast country with variable, social, cultural, geographical 

and economic background. Despite breakthrough in health services, a 
number of disabilities continue to appear due to polio communicable and 
congenital diseases, increased industrialization and mechanization, vehi-
cular traffic leading to locomotor disabilities; Vitamin-A deficiency, cata-
ract and infectious injuries, nutritional deficiency leading to visual loss; 
ear infection, external injuries, noise pollution contributing to hearing loss. 
These are the three major disabilities which manifest themselves as a result 
of one or more of such factors. 

2. Government of India are providing a large number of facilities and 
concessions to disabled persons. In order to provide these facilities and con-
cessions it is imperative that a standard definition of these disabilities is 
decided upon. Consequent to recommendation of the National Council for 

• Handicapped Welfare, the Committees under the chairmanship of Director-
General of Health Services met for the adoption of standard set of defini-
tions which should be uniformly applicable throughout the country. 

The exercise of evolving a uniform set of definitions should not 
however, be construed to mean that no definitions have been set forth 
at present. Definitions of these three major disabilities which are prevalent 
at present for extending various concessions and facilities to handicapped 
are given in Annexure II. 
Recommended Definitions 

Physical impairment leads to functional limitation and fuictional 
lmiitation leads to disability. Physical impairment, functional limitation 
and disability have been defined by WHO and this Committee would 
recommend adopting this classification, which is as follows:- 

(i) Impairment: An impairment is a permanent or transitory 
psychological, or anatomical loss and/or abnormalitY. For 
example, a missing of effective part, tissue organ or 'Mecha-
nisrn' of the body, such as an amputated limb, paralysis after 
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polio, myocardial infarction, cerebrovascular thrombosis, 
restricted pulmonary capacity, diabetes, myopia, disfigure-
ment, mental retardation, hypertension, perceptual 
disturbance. 
Functional limitation: Impairment may cause functional limi-
tations which are the partial or total inability to perform those 
activities necessary for motor, sensory, or mental functions 
within the range and manner of which a human being is nor-
mally capable such as walking, lifting loads, seeing, speaking, 
hearing, reading, writing, counting, taking interest-in and mak-
ing contact with surroundings. A functional limitation may 
last for a short time, a long time, be permanent or reversible. 
It should be quantifiable whenever possible. Limitations may 
be described, as 'Progressive' or 'regressive'. 
Disability: Disability is defined as an existing difficulty in 
performing one or more activities which, in accordance with 
the subject's sex and morative social role, are generally accept-
ed as essential, basic components of daily living such as self-
care, social relations and economic activity. Depending in part 
on the duration of the functional limitation, disability may 
be short-term, long-term or permanent. 

Medically, disability is physical impairment and inability to perform 
physical functions normally. Legally, disability is a permanent injury to 
body for which the person should or should not be compensated. 

The disability can be divided into 3 periods- 
(j) Temporary total disability is that period in which the affected 

person is totally unable to work. During this time he may 
receive orthopaedic, ophthalmological, auditory or speech or 
any other medical treatment. 
Temporary partial disability is that period when recovery has 
reached the stage of improvement so that person may begin 
some kind of gainful occupation. 
Permanent disability appiies to permanent damage or loss of 
use of some part/parts of the body after the stage of maxi-
mum improvement from any medical treatment has been 
reached and the condition is stationary. 

The classifications and various concessions being recommended are 
for the permanent disability only. 	 - 

Evaluation and Assessment of Visual Disabilities 

The group recommended the classification of visual impairment/ 
disability may be categorised in four groups for considering various con-
cessions to visually handicapped. 

The question regarding one-eyed person was considered at length. The 
Committee is of the view that the guidelines recommended for evaluation 
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of visual loss of persons who have lost one eye but have the other eye 
normal should be totally unambiguous. The Committee feels that such 
persons may not be clubbed with other visually handicapped so that faci-
lities/concessions available to severely/profoundly visually handicapped 
and totally blind are not eroded. If one eyed persons are clubbed with 
severely/profoundly visually handicapped and totally blind persons, the 
Committee feels that most of the concessions especially jobs reserved for 
the blind persons shall go to one-eyed persons as their visual loss is minimal 
compared to other 2 categories and in this manner most of the Govern-
ment offices/public sector undertakings will be fulfilling the quota but 

- in actual practice will not be giving jobs to totally blind and persons with 
severe visual loss. The Committee, however, feels that it should be made 
clear that loss of one eye will not be considered as a disqualification on 
medical grounds unless a particular post is of such a technical nature that 
it requires of a person the use of both the eyes or three demensional 
vision. The Committee also recommends that if a person has been declared 
unfit due to some temporary visual loss/defect, it should not be construed 
to mean as disabled if such a temporary impairment in the opinion of a 
Medical Board can be overcome with treatment or visual aids. 

Guidelines for evaluation and categorisation of visual disabilities are 
given in Annexures III and IV. 

Evaluation and Assessment of Hearing and Speech Disability 

The Committee recommended that the definitions which are inter-
nationally accepted and have been adopted by WHO may be adopted in 
this country also for evaluation and categorisation of hearing and speech 
loss. 

The recommended classification and guidelines for evaluation ofear-
ing loss are given in Annexure V. The Committee also considered various 
facilities/concessions which may be given to hearing handicapped persons 
and suggestions of the facilities which may be offered to the hearing handi-
capped for rehabilitation are also given in Appendix V. 

• Evaluation and Assessment of Orthopaedic Disabilities 

The Committee recommends that Kessler's method may be taken as 
a general guideline for evaluating orthopaedic disability. Since issues have 
been raised regarding the quantification of degree of disability, the autho-
rised v1edical Board may also consult any other suitable method and use 
Kessler's method as a basic guideline. 

The Committee is aware that there are other methods of quantifica-
tion which are at variance with the Kessler's guidelines. However, Kessler's 
guidelines for evaluation of various degrees of disability, it is expected, 

-) would hold good for most of the time. The individual Medical Board could 
take into consideration other methods which may help the Board in 
evaluating disability in an individual case. 

I. 
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The Authorities to give Certification 

A permanent disability certificate will be issued by a board duly con-
stituted by the Central and the State Governments. It is recommended 
that a Medical Board for evaluation of disability should be available mini-
mum at the district level. It is also recommended to have at least 3 members 
in the Board, out of which at least one should be a specialist in the parti-
cular field for assessing locomotor visual/hearing and speech disability, 
as the case may be. . . 

It is also recommended that the competent authority may Taiso appoint 
an appellate medical board to resolve any disputes. 

Concessions/Facilities which may be offered to Disabled Persons 

Keeping in view the set of definitions and the categorisation being 
recommended, various Ministries/Dea?iments and the State Governments 
shall have to also specify the facilities and concessions which would be 
avaIlble to different categories of the handicapped. The Committee 
recommends that if a person has the degree of disabilitl4tTWjn 

a person. All other catbiies may be extended coricessionsifäilitiës like 
scholarships, job reservation, aids and appliances either free of cost- or 
at concessional rates, conveyance allowance, etc. For hearing handicap-
ped the Committee recommends that 3 language formula may be revised 
so that the hearing handicapped have to study one language only. 

Ministry of Social and Women's Welfare may make out proposals 
based on these recommendations with the appropriate Ministry for neces-
sary modifications in the policy of 3 language formula. 

The Committee also recoth endd that Ministry of Health and Fami&' 
Welfare may also take up amending medical standards for necessary relax-

(ations in res ect of mild handica ed in all the categories so that on 
account o t elm mild isa 1 ty, they are not Ut rn 	 at neit er 

Q Tfi 	 t of job reservations nor are e igi le ot err 
in the eneral category. The rfiedical rules 

so in ica e i c ear terms t at oss o one eye will not be considered 
a disqualification unless the particular post is of such a technical nature 
that it requires of a person the use of both the eyes or three-dimensional 
vision. The same Medical Boa.rd at the district level may examine suitabi-
lity or otherwise of one eyed person for a particular post. 

The degree and extent of disability of the 3 types, namely, visual, 
hearing and orthopaedic, will be indicated as follows:- 

Mild 	... • 	- 	 ... 	less than 40 
Moderate 	 ... 	 ... 	 40% and above 
Severe 	... 	... 	... 	75% and abov 

(a) Profound/Total-.- 	 100% 
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On Hearing Handicapped 

I. Dr. G.H. Gidwani, 
Assistant Director-General Health Services, 
Ministry of Health and Family Welfare, 
Nirman Bhavan, New Delhi. 
Shri R.S. Srivastava, 
Joint Director, Directorate General of 
Employment and Training, Ministry of Labour, 
Shram Shakti Bhavan, New Delhi. 
Dr. S.K. Kacker, 
All India Institute of Medical Sciences, 
New lethi. 
Dr. M. Nithya Seelan, 
Director, 
All India Institute of Speech and Hearing, Mysore. 
Dc. N. Rathna, 
Director, Ali Yavar Jung Institute of Hearing 
Handicapped, Haji AlL Park, Mahalaxmi, 
Bombay-400 034. 
(represented by Dr. M.N. Nagaraja, 
Dy. Director in the meeting on 25-6-1984) 
Shri Harcharanji. Singh, 
Under Secretary, Ministry of Social and 
Women's Welfare, New Delhi. 

On Orthopaedical!y Handicapped 

Dr. G.H. Gidwani, 
Assistant Director-General of Health Services, 
Ministry of Health and Family Welfare, 
Nirman Bhavan, New Delhi. 
Shri R.S. Srivastava, 
Joint Director, Directorate General of 
Employment and Training, Ministry of Labour, 
Shram Shakti Bhavan, New Delhi. 
Dr. Narendra Kumar, 
Indian Council of Medical Research, 
Ansari Nagar, New Delhi. 
Director, 
National Institute of Orthopaedicaily Handiëapped, 
B.T. Road, Bon Hoogly, Calcutta. 
Dr. A.K. Mukherjee, 
Director, All India Institute of Physical Medicine 
and Rehabilitation, Haji Mi Park, 
Bombay. 

Member 

Member 

Mem- 

Q%4 Mein 

Member.— 

Member- 
Secretary 

Member 

Member 

Member 

Member 

Member 
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For persons, su fferi ng from cardio pulmonary diseases there maybe 
no reservations in jobs. These prsons may, however, be considered for 
extending other concessions such as exemption in typing, etc. 

The Director-General of Health Services, Ministry of Health and 
Family Welfare, will be the final authority, should there arise any contro- 
versy/doubt regarding the interpretation of the definitions/classifications/ 
evaluation tests, etc. 

Only those persons who have disability more than 40% and above 
shall be eligible for registration in Employment 
of handicapped and considered against jobs in public sector reserved for 
the physically handicapped. 

ANNEXURE I 
- Composition of Committees to recommend 

standard definitions of Disalijities 
Dr. D.B. Bisht, 	. 	 .. 	 - 	 ' 	 . 

Director-General of HealthServices, Chairman 
...Ministry of Health and Family Welfare, 

... ...: 	 .. 

- (of all the three 
Committees) Nirman Bhawan, New Delhi. 

 
- 

On Visually 	 ppe  
1. Dr. Madan Mohan, 	-- 	. 	 . 	

- -Member 
Head Deptt. of Ophthalmology, 
All India Institute.of Medical Sciences, New Delhi. 

.2. Dr. G.H. Gidwanj, 	. 	

. Member 
Assistant Director-General of Health Services, 
Ministry of Health and Family Welfare, 
Nirnan Bhavan, New Delhi. 
Shri R.S. Srivastava, 	 V  

Member Joint Director, Directorate General of 
Employment and Training, Ministry of Labour, 
Shram Shakti Bhavan, New Delhi. 
Director, 	---- 	.......... 

National Institute for the Visually Handicapped, 
Member 

Rajpur Road, Dehradun (represented by .... ... Shri S.R. Shukia, Assistant Director). - 

Dr. G. Venkataswamj, 	. 	

VV 	 . 

Member 
Arvind Eye Hospital, Maduraj, Tamil Nadu. 
Dr. J.M.. Pal-iwa, 	

. Member Chief Medical Officer, Gandhi Eye Hospital, 
Aligarh. 
Shri Hàrcharanjit Singh, 

._- -nder Secretary, Member- 
. 	

. Ministry' Secretary 
of Social and Women's Welfare. 

S 



Al 

/'/ 

10 . 

I)V(.i iIui'.flt of Ii 	 - 	 4 •• 	- 
çi;j 	:, 	 r4 iflTc1 

vi,i;Ir y ul (rivi;uiuiiiiI . F<,iei 	
-- 

ii P1.?!!  

Uiioctopto or Forcjt Educalion 
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'" l.Jnw I '' 

Oti(i (u ii .'i tl 
lJlir: l)i:ii 	248 006 (Utliatichal) 

/LNO.2_7,112000_Dl:Tl •) 	(S / 	f; :J1i!;/()J 	IIU(q/I v . fll l,w  ,20U 1 

To 
Shri K.K. Patowari, UDC 

" State Forest Service College, 
Bt1rnJht-7931o1,(LAs 

(Through : Principal, S..F.S. Collogo, Burnihat) 

:Sub : Making corrospondonco diroct with tho higher authority 	arid 
violation of 	ostabljshocj norms of duo procoss by 	Shri K.K. 
Patowari, UDC, Stato Forost Service College, BUrnihat - Roy. 

It has beori observed Iliat you have rnnde corrospoiJorice dicl 	i(l) II i(! 
higher authority i.e. Under Secretary, Government ofindia, Ministry of PEJrS')flflOI, 
F.G: & Pension, Department of Personnel and Training, New DeUii vide your 
representation Dated 20-9-2001. You have violated the established norms of 

• 

	

	due process. As per Chapter 55 Po(itions to President- Part II para S "Evuiy 
pc(itioii shali be sublnrt(e(J to the prescribed Ju(lIonty throuyl.i the Ho ul of 

• the Office or Department to whiçh, (lie pelitiotser belongs orbe!omrçjec(, and 
• 	 shall be accompanied by a lttter requesting the prescribed authority to 

	

I 	 (ransnu( it to (1; e President. 

• 	You may clarily (ho position why you have :rwde Ukect correspondence 
with the higher authority violating the ostablisi ion nouns oldue process. 

• 	Your explanation shouki reach to (his ollice by 30111  Novurribo r, 2001 

	

"31.• 	 positivoly. 	 (q, 

	

• 	 I 	Ded, 
Forest Education 
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Sir, 
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K K Pitoiki Ul)C a Stik I oist uic College Buinih ii 
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\ initrv as early as possihk'.. 

Your5 iiitIuiilI 
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( N. 

Under Sccictary to the (Jo\'t. of liudia 
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COPIES OF OERS C IS T 

3. jn' 	
it is clarified that fl1y'suh SC/S'T/OBC candi- 

dates vho are : seleCted on the same standard as apiid 'to general candidates 
shall not be adjusted against reserved vacancies. In other words, when a re-
laxed standard is applied' inselectiflg añ. SC/STIOBC candidates, for 
example in the age-limit, experience, qualification, permitted number of 
chances in written examination, extended zone of consi 

th
deration larger than 

what' is provided for general category candidates, etc., e SC/ST/OBC can: 
didate are to be counted against reserved vacancies. Such candidates would 
be deemed as unavailable for consideratiOn against unreserved vacancies. " 

[G.L, Dept. of Pcr. & Trg., O.M. No. 36011/1198-EStI. (Res.), dated 1-7-1998.] 
1.? 

G.T., Dept. of Per. & Ttg., O.M. No. AB-I'4017/27189-Estt. (RR), 
(dated2Q-6-l989 	•. 	 .::" 

Sub] ect:EXa.1Ii1fl aflon 'Centres/InterVieW Boards for recruitment 
• i. should be set up where SC/ST candidates are concentrated. 

The undersigned is 'directed to say that a Committee of Members of 
Parliament which examined various matters relating to representation of 
Scheduled Castes and Scheduled Tribes in Government services have made 
the following recommendtiofl , :. •..: ..2 -. 

"Recruitment -
Boards be sent tribal concentration areas such as Santhal 

.Parganas in Bihar where Scheduled Tribe' candidates are available in 
n-meat have c arefully examined the recommen- large number." Gover

dation and have decided as follows:—'.  

•.s'' 	(a)erever recrnitmeflt 'is made on the basis of cmpedtive 
- examinations, centres 'for examination should be set up at all 
places where a seable number of tribal candidates appear at 

• - ' - the examination in addition to the usual centres of 
- 	' 	-- examinat Ofl: 	• 	 •' 	'' r " 	' ' 	' 	,. -. 

(b) V/here selection is made by interview, the Recruitment Boards 

- 	'should be sent to places where there iS a concentration of 
candidates belonging to Scheduled Tribes, 	•'. •'•. - • 	 • •' • - 

• 	2. 'These instrudtioflS may also be commuaicated to subordinate formnà- 
tions and recruitment agencies under the contro'lof Ministries/Departmeots.,. 

5. 	 • 

49 j' 

\G.L, Dept. of 
dated 2O6:i989 I 

Tu'rted -forGroupS 'C 'ThIñ'd 'D"Ot' be 
nearthtlVC place 

The undersigned is directed to say that a Committee of Members of 
Parliament, which examined matters relating to representation of Scheduled 

$5- 
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GOVT SERVICES f 

Castes an d Scheduled Tribes in Goverflment se'jces h recommended that bals should 	far as  possible be posted qear their native place 

2; The.rcommedatjo'has been examined Carefully. It may not be 
possible or desirable to lay down that holders (belonging to SC/SI) of / . 

	

	
Gmup 'A' and Group 'B posts who have AllindiatrrflabityshJd be posted near their native places [hhver been decided that m 

th Group 'B P0sWhJie 	nrc itd çon regional basis ndwhobelongto Scheduled Inbes may be giiên otifi rTs faf s possible 	bJtdjt 	
copstrain(s near their native] j51 ces-wrjjj 1  

3. Suitable instmctjons may also be-issued to all Subordinate units. 
• 	:.. 	•. 	::. 	50 
G.I., Dept. ofosts, LeUerNo. 667/84pB I.), dated 3-8-1989; G.I. Dept. of Telecom, Letter No. ll -l4/88-NCG, dated 4-8-1989; 
Dept. of Telecom, Lr. No. 1-62/85-NCG (Vol. II), dated 10-2-1992; Dept. of Posts. Lr. No. 37-50-91-SpB I, dated 6-1-1993d Dept. of 

Telecom. Lr. No. 
10-5/94-CsE, dated 21-7-1995 

- . Subject..Roster 
for promotion under Time-Bound One Promotio Scheme 	 n Implementation of the judgment of 

Supreme Court of India in Writ Petit 	
Hon'ble 

ion Nos. 1003-1005 of 

	

0.• 	

:.: I 
am dected to invite a reference to Dfrectorate 	tter No. 31-26/83 PE-I (of 

Dept. of Posts) No. 1-71/83 -NCG (of Dept. of Telecom) 
dated 17-12-1983, vide which Time-Bound One. P 

dud. Under the 	 romotion Scheme was intro-n 
said Scheme, an employee is to be placed i

,n the next hig1er grade aftercompletion Of l&years of service, suject to fitness. 
2. In Para. 6 of th TBOP Scheme (effectjv ,  froth 30711-1983) it has inter alia 

been Iñentjoned that for promotion TBOP Scheme the normal orders 
relating to reservations for SC/ST communities will not apply unless 

any specific order in this regard is subsequently issued. It has been under 
consideration of the Department to provide SC/ST employees some addi-
tioi advantage for promotion under TBOP Scheme. The diection of the 
Supreme Court of India in this cpnnectjon that the advantage Should be com-
mensurate with similar advantages enjoyed by the SC/ST employees in other department of the Govee nt of India has also been kept in View. 

3. After careM examjnatjonof all related aspects of the matierjo 
sultion with the Departmed 	un t of Persoel and Training and Ministry. of Fince, it has been decided that a special roster Should be mainajned for. 
promotion under the Time-Bound Promtjon Scheme If sufficient number 
of candidates belonging to SC/ST communities having 16 years of service 
do not become available for promotion against the points reseed for them in 

the roster, to the extent of.Shofall SC/ST candidates will be given pro- motion 	
if they do not have 16 years of service subject to 	

•A that they have rendered minimum period of servi 	
the condition 

ce laid down in the relevant V 
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The applicability of the reservation will, however, be limited to the 
promotions being made to those posts that are identified as being capable of 
being filled/held by the appropriate category of physically handicapped 

• 2. Each of the three categories of the physically handicapped persons 
will be allowed reservation at one per cent each. Though the reservations 
will be effective only in those pOsts that are identified asbeing capable of 
bemg held by the appropriate category of the'phy'sically handicapped per-
sons, the number of vacancies that will be reserved for the physically handi-
capped persons when promotions are being made to such identified posts 
will be computed by taking into account the total number of vacancies that 
arise for being filled by promotion in a recruitment year both. in the non-
identified as well as identified posts. If the appropriate category 'of the 
physically handicapped persons are not available in the feeder grade from 
which promotion is being made to the next higher grade of the identified -
posts, then an inter se exchange will be 'eEmirted, subject to the conditions 
that— ..'. ... •' - 

	

/ 	t 	 - 
- 	(i) the post to which promotion is to be made is one that can be held 

by the category of the physically handicapped persons available in 

	

the feeder grade, and 	- 
(ii) the reservation so exchanged is carried forward to the next three 
•: recruitment years after which the reservation shall lapse. 

3: Minisfty of Finance, et-rare  requested to' give immediate effect to 
these orders. 	. 	•:.. 	 - : 

In the Department of Posts.—The 'Roster points for the physically 
handicapped. for the purposes of promotion have not yet been decided. How-
ever, the benefit of reservation for the physically handicapped may be 
allowed in the different modes of promotion in, respect of each feeder grade, 
if the post to which, the promotion is -being made is a post identified for the 
physically handicapped. 	

:.: 	 • 	
•- 	 •'.'. .'-. 

The total reservation for physically handicapped against outsiders as 
well as departmental quota should not exceed the prescribed limit of 3%. 
Therefore, if there are more than one feeder cadre, to the higher post, the 
3% quota to be filled by physically handicapped may be divided equally 
among the different feeder cadres: In case a candidate belonging to physi-
cally handicapped is not available in the particular feeder grade, the identi-
fied post may be filled up by inter se exchange. 

L G.I., DepL oPoscs, Lr:No. 20-30189-SPB4, dated -6-1992. 1 	 -. 

- 	'; 	-. 	• -.,',., 

:GITDpf fTer:'& - - 
	 datëd 10 5 1990J 	 - 

Subject.— Posting of physically handicapped candidates near their 

	

- native places: 	' '•. 
"The undersigned is directed to say that a suggestion has beeti made th3 

Physically handicapped carididaies. appointed under the Government should 

\ 
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/' - 	- 

preferably be p o s t e d 1_1 

	

 in their natie places orat cas in u 	nalive disrit. 	
:- 

	

. : The mauef has ben eamind carefully. It ma •nOt bepossibie or desirable 	j 
. ;• to Ia dovnihat physicall handica ed emp oyees. e onging to roup  

	

. 	 S  

or 'roup 	w 0 ave A 	n ia trs cc ai i y sou 	e osie near 	•.. 	 • . -. 

owever, in theiseo io erso 	roup'C'OrT Tupy 	• 

. 	 and who 
handicTtitlPCrSOflS may be gvcnpotig, as far as possible, subjec 

- 10 adthiThstrative 	 native places within theregiiT7 

2. Requests from physically handicapped employees for transfer to or 
near their native places may also be given preference. 	. 	. 

. 	3. Suitable instnictionsmay also be issued to all subordinate units. • 

; 	 . 	, 	- 	. 	
..:• 	.. 	.... 	•. 	.:..'.•.:: . :. 	 ':L: 	 . 	• 	

: 

):• f:... 
Gd., Dept. ofPer. & Trg., O.M. No. 31011/4/91-Estt. (A), . 	. 

::.': ... 	 . 	dated 9-7-1991  

Subject:— LTC for escort accompanyingphysically handicapped 
- 	employee 	 - 
The undersigned is directed to say that the Staff Side in National Coun-

cil (JCM) had proposed that additional reimbursement may be allowed to 
th single handicapped Government servants fat an escort accompanying 
them on the journeys under the LTC Scheme. The matter has been carefully 
considered and it has been decided that LTC facility could be allowed for an 
escort who accompanies a handicapped Government servant on the journey, 
subject to the foIlowin conditions:— 	,.• 	

- ...- :. 
	 •- 	 . 

Prior approval of the Head of the Department concernd is obtained 
an each occasion..:  

The atare of physical disability of the Government servant is such 
• as o necessitate an escort for the journey. Iii case of doubt, the decision of 
the Head of the Department will be final. 	 .. 

• 	(3) The physically handicapped Govern.ment servant does not have an 

adult family merrber. 	 - 

• (4) The Governmnt servant and the escort availof the concession, if 
any, in the rail/bus fare as might be extended by Railways/State Roadways 
authonues in such cases 	 - 

(5) Any other person who is entitled to LTC do tes not accompany the 
handicapped Government servant on the journey. - .. 	. 

• 2. Ministries and Departments are equested to bring, the above 
decision to the notice of all concerned. 	 . 

32, 

G.I., Dept. of Post, Lr. No. 15-62I92-1/Sp0, dated 26-2-1993 	: 

Subject:—FiflaflCia1 assistance from the Postal Welfare Fund o 

• 	. 	orthopaedically handicapped. employees for purchase jfJ 
mechanized/motorized tn-cycle:: . : 	' :. : • 	: V I 

.''t  
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AN W Eb Wj- 
: SJIJU YJV.iAJJ\ KJ\NTA PA1OIAH',U.L).C. 

STATE FOREST. SERVICE QYJLEGE,IYJFIHAT 

Dated 	 th Dec/200J. 	 ' 
L 

TO 
The Direcvr of Fureat Education, 
Ministry of Environment & Forest8, 
P.O.Nov/ ForéstI)ehradun 248006 

(THIDUGH P}CER QiNNEL) 

Sub:— 	XLANATION 

Ref:— Your letter No.2-74/2000—DFT/2300—01, 
dated 9th Novnber/2001 

Sir, 

I have the honour to inform you that I am in 

receipt of your above letter and noted the contents 

thereof und beg t, state that I belong* to Scheduled 

Caste coenmunity and Physic;lly Handicapped person and 

therefore when I received transfer ozier frm the 

Directorate of Forest Education,Dehradun, I wrote to 

your honour tv stay my trnsfer order and the letter 

was send t your honoui- through the Principal of our 

College a& p,r Oiiapter 55 'Petitions to Presidentt 
Part II Para 5 	And my said letter was forwarded by 
tile Principal, State Frest Service College,Burniht 
vide his igtter No. SFSC/13HT/15-02/KKP/93i.,dated 

18—L2-2000., And Since then Your honour send several 

let tars thereafter tè our Principal to, releasesne 

from Burn ihat College only . Then I was compelled by 

correspondanco to write a letter as per verbal discusoien 
with the Undr Secret.iy ds ther, is conces ion for 
SC/ST and Phy.sicdly H.ndtcpped. As per 	ptt. of 

Pren 1 rind Trin ing O.M.No. AD-1407!/27/b9—Estt. (RR) 
d.ted 29thJune/1989 and G.l.Dptt.of Personnal and 

Trintg o.M.No.AB-14017/4I/'O_Estt. (RR) d?ted 10th 
Ay/j99O. And as  such I have not violated the Establ-
ihed Norn3 of due procgs. 

I hope and request your honeur would be kind 
enough to conirJer my case 	 for which 
3CC of yir in:ri 	I w,uH o, rrtn VIt qr,toEul 
to you. 

Yours faithfuli.y, 
--. :). 

\\i 	\\\ 

U.LLC. 
S L : Stte Forest Service College 

:0 	 Duniiht 	- 

	

0 	 aS 
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. 	
, 	 GOVERN11ENT OF INDIA . 

OFFICE OF THE PRINCIPAL AND HEAD OF RESTAROH '  
 

 STATE FOIST. SERVICE COLLEGE-CUV1-RSEARCH CENTRE,BURiIIHAT 	 . I 
• A 	S 	S 	AIVI 	

0 	 . 

.. 	 , 	 .. 	 Dated Bumihat the 1 6th Jan/87 

	

;• 	. 	. 	- 	. 	. 	. 	 : 
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i 	. . 	 . 	
The Srvice3 ofShri Kamala'Kanta patowary appointcd 

vide this office order No4295/83PFC/15-021,dt.19783 In the 

caio of pay Ro.. 	 p.m. 

• . 	 on temporary hasio is hereby regularisod from the date of 
joining subject tgood police verification and medical fitness 

certificate. The- appointee will also he entitle to draw tL- 

• 	 allowancea at the rate admissible under and subject to the 

condition laid down in rules and 6rdors governing the grant of 
• 	. 	such aliówtLnces in-force in time to 

2. The teis of appointnt are as follows:- 	. . . 

(1)The appointit i tmporary and will not confr any 
title to permanent employment. 

(ii)The apiointmet is purely provisional pending the issue 
of-eligibility certificate in the candidate's favour and 	 •' , 

shall stand cancelled in the event of such certificate 	 ' 
being refused. The candidate is rcuired to give a 

	

• 	 written undertaking in the form attached. 

(iii)The. appointmnt may be terminated at any time d(iring'the 
period of probation without asigning any reason and 
thereafter on ono month's notice given by either side, 
viz, the appointee or the appointing authority, without 

• 	 assigning any -reason. The :app ointing authority, however 
• 	 reserves the right of terminating the services of the 
• 	. 	 appointee forthwith or before the oxpiration of the 

stipulated.period of notice..and on such terminatiofl,the 
Government servant shall he entitled' to cihim a sum 

• 	 e quivalnt to the pay nd allowances for the period of 
notice or the unexpired portion thereof. • 	

0 

• 	 (;v.)e will be onprotioii f 	aeriod of .Mjp  years 
' date o±'-1iis appointment Th1ch nay be extended oruaildd 

CofotenautWo±itV If 	 •,. 

• 	 is taken h ne competent auhori wihin the 
period of'two years in respect of the probation priod 
it shall he deemed to have been extended until further 

• . 	 o'ders, Thc:apointee'Wil. he rquirecl to serve at BURNIHAT 
• or any other Centre of the Institute. The appoifttmenT  

carries with it the liability 	serve in any part of 
Indii,. 	••, 	 ••, 	 .. 	 • 	 ••• 

	

• 	 • 	(v)Other condjtion of service will he governed by tjc relevant 
rules ad orJers in orco from time to time0 

• 	 3. . •. 
The appointment will no further sou1ject to:- 	• 

• • 	 • 	(j)production of a cOrtifichte of fitness from the Chief 
• 	Hedical Officer/Civil Surgeon, who is being addressed in 	• 

• 	 • ti 	the matter by this office, 

0 	
Contd...2, 

• 	 • 	 • 	 • 



- 
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(ii) Submission of a declaration regarding marriage in 
• 	.. 	... 	thfoitt enclosed andin the evnt of the caiididto 

haying more 'than On wife living, or being mar'iecl 
to the. person havingore than on wife living,the 
appointment will he stthject to his being exempted 
from the enforcement ofthe requireent in this . 	behalf, 	. 	.. 	. 	 - 

Taking pf an Oath.pf.iegiaice/fait1ffulnes to the 
constitution of India(or making of a solcr.Tu 

the p scrihcd f 	
affir- 

matioi to tlat effect) iii 	 o r m 0  

P..coduction of the following origiflal certificates - 

	

•0 

	

	

. 	 (a)Degree/'Diplomaoertificates of.educational and 
other technical qualificatios with attested. copies 
thereof. 	. ... 

(b)Certiuicate of.age. 	 . 

(c)Cha'acter certificate in the prescribed form- 

Attested b y District Magistrate-of Sub-Divisional 
Nagistrate or their superior Officers(for 
Grout tC 1  pout). 

From a Gazetted Officer or T'Iagistratel(for Group 
. 	'D' post). 	.. 

(d) Crtificae in theprescrihed- form in support of 
candidate's claims to - belong to a sáheduledCasto/ 
Scheduled tribe community. •. . 

(er Dichae certificate in the prescribcd form of 
previous employment, if any. 	. . 

Attestation Form duly filled(at.tached) with pa"ssport 

.1 •, . 	 size photograph0 	• 
Personal date of candidate's relatives duly filled 
in prescribed form(attachcd)0 
Dcciarat.ion Home Town -for the. puipose of leave 
travel concession(form attached)0 	/ 

(-i) Declaration of particulars of Hind.i qu 1a1ifiation 
in the prescribed form in duplicate(ferraattachcd)0 

4 	 , It 1may please. be  stated whether the dandidato is 

serving under obligation to serve, another Central Government, 

Department, a State Govornmont or a public authority. 

5. 	 If any declaration 	 informatiqn. furnished by 

the caiwb.dato proves to be fri_co or if the cnndidato is fowid to 

hv wilfully" su.1PP-ro 	IPMY trial information, he will h liable 

to xmoval from scfvico and such other action as Government may 

J . 	deem necessary 0 	 • 	 S  

• 	. 	• 	- 	. Sd/-(S.N.Kalita) 
• 	. . 	, 	 Principal and I-bad of RóceLrbh 	11,/ 

Stal eForoct 

--000-- 

- 	 S 	 • 	 • 	 -S 
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Goverent of India 
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MiHtry of E(vironiiiert & Forests 

DUU C Ofl1 r Or FOULS I DUCA floN 

	

• 	 .1 	
NeFoet D1ãdO.48 00 0 	 - 

No 2-74/2000 DFTI)1)i 	
Dated 28th December 2001 

The Principal, 
State Forest Service Coflege, 
E3urnihat - 793 101. 

Sub: RelIeve of Shri K.K. Patowari, 
Upper DMsIoii Clerk, Stat Forest Service College, Burnihat. 

Ref: Your letter No.SFSC/BHT/ .1502(pt III)/158 

	

2001. 	 in1 Dated 30th Novebcr,  

Please refer your letter mentioned above. It apers 
from the docurnentscb1itted by you that Shri K.K. Patowari was appointed to the 

• post of L.D.C. on 27-7-1983 but he was issued Handicap certiflcãte by 
a • Professor of Orthopaedic Surgery, Gauhati Medical College on 22-1-182 

The certificate of Handicap is required to be issued by the Medical Board 
and percentage should also to be mentioned in the certificate. Shti K.K. 
Patowari. U.D.C. may also be asked to explain the reasohs why the 
Handiôap Certificate was flot.subrnjtted by him at the time of appointment 

V 	.•i) 
Director, •i 	'r 	:-; 	

. 
 

Forest Education • • • 	•, 	U  
- tin  
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lft.1iL 	

- 
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- 	 • 	

0 
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/ 	
Reminder/U r g e n t 

Government of India 

f 	 MinistryofEnvironrnerlt& Forests 

I 	 Directorate of. Forest Education 
P.O.New Forest, Dehra Dun - 248 006 (Uttaranchal) 

No. 2-74/2000-DFT/ 	 Dated• 5th Februuary, 2002 

To 

The Principal, 
•Stath ForestS Service College, 
Burnihat-793 lot 

Sub: Relieve of Shri K.K. Patowari, Upper Division Clerk, State Forest Service 

College, Burnihat. 	 S  

f) -6  ? / C. Ref : This Office Letter No.2-7412000-DFT12929, Dated 28131 December, 2001. 

Your attention is invited to this oce letter dated 28131st 

	

ff 	 December, 2001 

on the subject mentioned 5  above. You were re4uested to forward the Certificate 
of Handicap issued by the Medical Board to Shri K.K. Patowari, U.D.C. with his 
explanatIon why the Handicap Certificate was not submitted by him at the time 

of appointment". The same has not boon received so far You may please send 

the required documents by 28-02-2002 positively, failing which abtion, as deem 

will  

y 
- 	 S 	 DIRECTOR, 

• 	1). FOREST EDU9P,TlON>- 

S. 

flJ 	 S  

' 4 
5 . 	 5#.•. 	 5 
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\ 	(\ 	 Govel nniiit of Inda 
' 	 Ministry of Environment & rorests 

tAi 	 DIRECTOATEOF rOi[ST EDUCATION 

P 0 New Fo est Dehiadun - 248 00 

N.2-74/20OOPF.T/.)o 	
:. 	Dated 	i 	March, 20U2 

	

4 	10 

The Piuicipal 
State Forest Service Cofleçje, 
Burnihat_-793101. 

Sub: Forwarding petition: submitted by Shri K.K. Patowari, Upper 
blvlslon Clerk, State Forest Service College, Burnihat. 

	

• 	

,0, 

Ret: Your letter No.SFSC/BHT/i 5-02(Pt. 111)1297, 
dated 21' February, 2002. 	 - 

	

• .4 	 . 	Please refer your letter mentioned above. 	The explanation 
submitted by Shri K.K. Patowari, Upper Divisiop Clerk, State. Forest 
Service College, Bumnihat has been examined and it is fourd that it will not 
be possible to retain him at State Forest. Service College, Bumnihat. 

You' are, therefore, advised to relieve Shri Patowari, U.D.C. 

1 immediately as per this o(flce order No.2-74/2000-DFT/2810-1 5 , dated 20%, 

November, 2000 and direct him to report to the Principal,Eastern Forest 
Rangers College. 'Kurseong in the interest of public service. ' .. / 

................................................................. Director, 
lorest Education 

Copy to the Principal, Eastern Foiest.Rangers College, Kurseong 

•1 3 	' 	. 734220. He is advised to arrange ccornmodation etc. for Sun Patowani 
and pay etc. may be drawn from April, 2002 at Eastern - Forest Rangers 

College Kureong 
 

I 	 Diie6or, 
- 	 S' 	. 	1I 	. 	 . 	

0 	
- 	 Forest Education 

CIA 

qj 


